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INTRODUCTION 

t, the Chairman of the Public Accounts Committee as authorised by 
the Committee, do present on their behalf, this Eighty--eighth Report of the 
Public Accounts Committee (Seventh Lok Sabha) on paragraph 13 of tbe 
AJvance Report of the Comptroller and Auditor General of India for the 
year 1979-80, Union Government (Civil) on National Highways relating 
to tile Ministry of Shipping and Transport (Roads Wing). 

2. The Advance Report of the Comptroller and Auditor General of 
India for the year 1979-80, Union Government (Civil) was laid on the 
Table of the House on 27 April, 1981. The Public Accounts Committee 
examined the audit paragraph at their sittings held on 29 September, 1981 
(FN & AN). The Committee considered and finalised this Report at their 
sitting held on 23 March, 1982. The Minutes of the sittings of the Com-
mittee fonn Part II* of the Report. 

3. The neglect shown towards the development of National 'Highways 
since Independence has caused anxiety to the Committee. While in 1947 
the total length of National Highways was 21,440 kms., only 9,918 kms. 
have been added in the last 34 years and on 31 march, 1981 the total length 
was 31,358 kms. This falls far short of the target: of 51,200 kms, con· 
temp1ated in the Bombay Plan. A number of items, namely, double or 
multi-laning route lengths, construction of missing links, strengthening of 
bridgf:s, construction of culverts and over!under bridges on railway line!' 
need imm~diate attention of Government so that economic development of 
the country is not retarded. The Committee have also adversely comment-
ed upon lhe inadequate a1location of funds for National Highways durin~ _ 
the Plan periods. During the 6th Plan, only a meagre sum of R<>. 50 
crores has been allocated for new addit~ons to National Highways. 

I 

4. In this Report, the Committee have inter-alia recommended that 
in view of the tendency on the part of contractors to back out of agreements 
after completmg only part of the construction work and causing delay in 
the completion of work and resultipg in avoidable extra expenditure, tho 
antecedents and past performance of the contractors should be thoroughly 
checked before awarding contracts to them. The Committee have ex-
pressed th e view that it would be more prudent to undertake- departmen-
tally as many works as possible. 
------- ------

•Not printed (one cyclostyled copy laid on the Table of the House and 5 copies placed in 
Parliament I.ibrary). 

(v) 



(vi). 

S. 1be Committee have expressed unhappiness over the fact that al-
though the proposal for the construction of a road bridge across the Pamban 
Strait near Mandappam was initiated in 1956, the work was sanctioned . 
only in Ma'rcb 1972... The work was allotted to the contractor in Novem-
ber, 1974 i.e. after a delay _of 2i years. While the work was to be com-
pleted in 1978, the same is still incomplete inspite of incurring an expendi-
ture of Rs. 456.87 lakhs as the contractors have stopped the work and there 
is no likelihood of the work being resumed in the near future. During the 
course .of execution of the work a number of irregularities and overpay-
ments have bf"en noticed. The Committee have recommended that the 
mattet should be investigated by the CBI to bring out the facts and fix res-
ponsibility. 

6. A Statement showing the conclusions and recommendations of the 
Committee is appended to the Report (Appendix V). For facility of 
reference, these have. been printed in thick type in the body of the Report. 

7. The Committee place on record their appreciation of the assistance 
rendered to them in ·the examination of the subject by the Office of the 
Comptroller and Auditor General of India. 

8. The Committee would also like to express their thanks to the Officers 
of tht Ministry of Shipping and Transport (Roads Wing), Planning Com-
mission and representatives of State Governments of Tamil Nadu, Andhra 
Pradesh and Kerala for cooperation extended by them in giving information 

· to the Committee. 

NEW DBLIU; 

March 26, 1982. 
Chaitra 5, 1904 (S). 

SATISH AGARWAL 
Chairman 

Public Accounts Committee. 



REPORT 

CHAPTER-I 

PRESENT POSffiON OF NATIONAL HIGHWAYS 

1.1. Roads have been recognised as a basic infra-structure necessary 
for the development of a region or·area. Due to its adaptability, flexibility, 
quick and door to door service, there bas been a continuously increaling 
growth and ~version of tmffic from other mod~ Of transport to road trans-
port. Apart from carrying traffic independently from point to point, our 
road syste-m i~ the main feeder to the rail system and ports and harbours 
and forms part of an. integrated transport network. Roads are also one of 
the basic infra~tructures for socio-economic development particularly of 
backward areas. In vast areas of the country, which are not served by 
Railways, roads are the only means of transport and communications. 

1.2. Road!\ in India have been diyided into the following categories: 

1. Nationa1 Highways 
2. State Highways 
3. District Highways 
4. VillagejRural Roads 
5. Urban Roads 
6. Project Roads. 

1.3. The present total length of the National Highways is about 31,358 
km. Although the length of National Highways is only about 6 per cent 
of the total surfaced road length in the country, these are estimated to carry 
25 to 30 per rent of the total road traffic and serve as the arterial routes 
running throughout the length and breadth of the country connecting State 
Capitals, foreign highways, major ports, large industrial complexes, tourist 
centrc.s a11d 2lso serve the strategic and economic requirements of the 
country. ,- ·--~J 

1.4. The Ministry of Shipping and Transport is responsible for the 
overall planning, sanctioning of projects and provisioning of funds from the 
Central budget for expenditure on national highways. Tho Central Gov-
ernment is directly responsibl~ for development and maintenance of nation-
al highways under the National Highways Act, 1956. However, the actual 
work of construction and me.intenance of national highways has been en-
trusted to the respective State Governments on an agency basis under the 

provisions of article 258 of the Constitution. The estimates of work are 
prepared by the• Public Works Department of the concerned State Govern-
ment and forwarded through the State Government to the Ministry of 



Shipping and Transport for technical approval and financim and admini.s-
trative sanction. Based on the sanctions accorded by the Ministry, the 
State Public Works Divisions execute the work. 

1.5. The expenditure incurred by the Divisions, which is recorded 
initially in the State section of accounts (under a suspense head in the 
Public Account), is reimbursed to the State Government by the Ministry 
of Shipping and Transport monthly ( on receipt of accounts through the 
State Accountant General concerned) and adjusted finally in the Union 
accounts. 

1.6. The Ministry of Shipping and Transport have intimated that the 
following criteria have been laid down for declaration of new roads as 
National Highways:-

(i) They should be the main highways running through the length 
and breadth of the country. 

(ii) They should connect foreign highways. 

(iii) They should connect capital!~. of States. 

(iv) They should connect major ports and large industrial or tourist 
centres. 

(v) They should meet strategic r'::!guiremcnts. 

1.7. While agreeing to these criteria. emphasis is also laid on economic 
considerations and opening up -of backward and under-developed areas. 
The National Transpon Policy Committee (B. D. Pande Committee) 
while agreeing to the above criteria, have in their report (1980) mentioned 
that subs!a11tia] reduction in trave] time a;1d distance may also be included 
as a criteria for declaring State roads as National Highways. The Com-
mittee enquired whether any decision had been taken on the above recom~ 
mendation mnde by the National Transport Policy Committee. In reply, 
the Ministry haYe stated:-

''The recommendations made by the National Transport Policy 
Committe~ of the Planning Commission are presently under the 
consideration of the Government find ?. flnal decision is yet to 
be taken." 

1.8. The Ministry of Shipping and transport have fur·nished a state-
ment (Appendix-1) indicating the position of works sanctioned on 
~ational highways since the Founh Five Year Plan. It is seen therefrom 
that 5834 projects were sanctioned from Fourth Plan to Sixth Plan and 
out of it 4295 projects have been completed. 1539 projects were in 
progress upto 30 September, 1981. The Ministry have also furnished 



3 
a liat Of tho majcr w,orks n~Pering 25, ~ Rs. Z c~or~s and above 
giving details of the work saBCtioned during the period {Appendix-H). 
Out of these 25 projects, 6 projects have been completed, 1 5 projects wero 
still in progress and information regarding 4 projects had not been given. 
As many as 5 projects were sanctioned more than a decade ago and are 
likely to be completed between June, 1982 and September', 1985. The 
Ministry have also furnished a statement giving the number of projects 
which were sanctioned before 1 April, 1976, but were still in progress as 
on 1 April, 1981 (Appendix-III). It would be seen from the statement 
that the work on 376 projects was in progress for more than five years in 
21 states. .. r 

1.9. In a note furnished to the Committee, the Ministry have stated 
that the total length of national highways as on 1 April, 1974 was 
21 ,440 kms. Tiil the· end of 19 80-81 (first years of the Sixth Five Y car 
Plan 1980-85, 9,918 kms. were added. The total length of National 
Highways, Plan-wise is indicated below:-

Length 
added 

during the 
period 

Total 
length at 
the end of 

the period 
--.----------·--- ~--·-~--------- -- .. _,...._____ ___ ,.. __ -------- -- - - --.-- ·-- --

(i) Lcngth as on t-4-Ig47 

(ii) Lcr•gth ad;ld du~·ing pre-First Plan (tg4j-51) 

(iii) Lt"ngth added during First Five Y{':o.r Plan l1951-56) 

(iv) Lr·ng1h a lded during Second Five Year Plan 
(19:)6-fiJ) 

(v) Lo:m;t~l :vtdcd during Third Five Ye<J.r Plan 
( tg6r-6'.!) 

(vi) Length addtd during intererrcgnum period ( rg66-6g) 

(vii) Length added during Fourth Five Y<"ar Plan 
(1969-74) 

(viii) Length added during Fifth Fivt" Year Plan ( 19']4-78) 

(ix) Lcngthaddcdduring intcncgnum pcriod(rg78-80) . 

(x) Length added in rg8o-flr of the Sixth "f'ivf.' Year 
Plan ( tg8o-?s) 

(kngth in Km.) 

Brs 

179 

rs8 

46 

24,oon 

- ----··---·---- ------- ------ ----
1.10. Referring to the above statement, the Committee desired to 

know the reasons for adding only 2539 km. in National Highways during 
197 4-81. The Ministry have stated: 

"Financial constraints have been primarily responsible 
addition to the NH System during 197 4-S 1. 

for 
It is 

small 
onl)· 
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during the Sixth Plan period that some allocations have beett 
approved by the Planning Commission for new additions to 
the existing National Highway system and against this a 
length of 2335 Km. bas been added to the N.H. System in 
198Q-81. 

The remaining length was added earlier due · to realignment of 
N.H. 17 in Kerala and additions of N.H. 1-8 in Jammu & 
Kashmir and N.H. 8-C in Gujarat. ·Although there was rio 
provision for this item in the finalized V Plan programme' as 
well as in the erstwhile craft 1978-83 Plan, these three roads 

were declared as National Highways on special considera-
tions." 

1.11. During evidence, the Committee enquired about the funds asked 
for the development of National Highways by the Ministry of Shipping and 
Transport and the amount allocated by the Planning Commission. The 
Director General (Road Development), Ministry of Shipping and Trans.. 
port st9ted: 

"The Central Roads set up includes the National Highway schemes, 
a scheme called strategic roads; it includes a scheme of c;ensi-
tive• border area roads; a scheme of state roads of economic 
and or inter-state importance. There are also a few other 
schemes fo~ research and development and the like, there is 

a scheme for development of tribal and backward areas, then 
we have also proposed a scheme, for works of national impor-

tance, or schemes for linking major projects. The demand 
was for Rs. 1,225 crores agai·nst which Rs. 830 crores are 
allotted. So far as the National Highways are concerned when 
we submitted the plans, for the provision of the National High-
ways, thdr length was 29,000 kilometres. We had also a:::ked 

for a special allocation for inclusion of 'new National Highways 
and for that also the Commission allotted Rs. SO crores out 
of these Rs. 830 crores."' 

1.12. At the instance of the Committee, the Ministry have furnished 
the following information regarding Plan outlays for the development of 
National Highways during the Fifth and Sixth Plans: 

-.---
National 

Highways 

Fifth Plan 

' .. ---- _ ... _____ --------

------~ 

Rs. 327·62 
cror('S 

Erstwhile fith Sixth Plan 
Plan 198o-8s 

(78-Bo portion) 

1978-83 -----------
R-s. 159· 25 

crore~ 

Rs. 66o•oo 
Cl'Ol'el 
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The break-up of Rs. 660 crores' is as follows: 

Spillover works from the Fourth Plan onward" 

New road works and reoon.•truction of bridges 

New additions to national highways 

ToTAL 

Ra. 1150 crores 

Ra. 360 

Rs. 50 

. R~. 66o crores 

1.13. The Committee desired to know the requirements of funds for 
new national highways during the Sixth.Five Year Plan period as projected 
by the Ministry of Shipping a.nd Transport and the new national highways 
together with kilometrage which was proposed to be added during the 
Sixth Five Year Plan. In a note furnished to the Committee, the Minis-
try have explained as follows: 

"In the Sixth Five Year Plan 1980-85, the Ministry of Shipping 
and Transport projected a requirement of Rs. 75 crores for 
expenditure during the Sixth Plan period on roads to be added 
in that Plan period to the national highways system, the bal-
anee Of the cost being spread over .the subsequent plan 
periods. 

There have been pressing demends for new additions to the 
e~xisting national highway system from various quarters iBclud-

ing Members of Parliament, Members of the Consultative 
Committee, various Chief Ministers, P.W.D. Ministers and 
other authorities. The National Tnnsport Policy Committee 
of the Planning Commission have also recognised the need 
for new additions to the national highways 'net work and this 
Ministry identified a route length of about 15,000 K.M. for 

this purpose. Depending upon the availability of resources 
and the inter-se priority of individual schemes on all-India 
basis and the criteria laid down for declaration of national 
highways, these roads projected to the Planning Commission 
and the Ministry of Finance· for concurrence for inclusion in 

the N.H. system. However, due to financial constraints, this 
proposal has not materialised so far except for some roads 
in the North Bast~rn Region and extension of N.H. No. 12 
from Jaipur to Biaom." 

1.14 The Committee asked about the amount actually aliocated and 
released in the Sixth Five Year Plan for new additions to the national 
highways. The Ministry have stated: 

"The Planning Commission for the Sixth Five Year Plan 1980-85 
have allocated an amount of Rs. 50 crores for new additions 
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to the national highway systetD.. Duri~g ~he year 1981-82 
the Planning Commission have approved an outlay of Rs. 120 
erores for the Central Sector Road Schemes, which, inte't"'{flja, 

includes an amount of Rs. 3.5 crores for expenditure on the 
development of new national highway routes. However, dur-
ing 1980-81, no funds were allocated for this purpose as there 
was no liklihood of any expenditure being incurred on the 
newly declared national highways (declared in September 
1980) during 80/!81." 

1.15. At the instance of the Committee, the Ministry have given the 
following details of new national highways added so far in the Sixth Plan 
period and the new national highways proposed to be added during the 
remaining period of Sixth Plan: 

"On the recommendation of the Secretaries' Committee and the 
Cabinet Committee on political and Economic Affairs. the 
following New national highways were added to the N.H. 
system with effect from 1-9-80 for accelerating the develop-
ment of the North Eastern region: 

----·----·· 
N.H. No. Route 

---------·----- ---
(i) 

(ii) 

{iii) 

(iv) 

(v) 53 

Material road in West Bengal and Assam (declared as a NH in 
September, xg8o). 

Paikan-Tura-Dalu (declared as NH in September rgflo) in Assam 
and ll.feghalaya. 

Baihata-Charali-Tezpur-Bander Drva-North Lakhimpur-Pas.~ighat.­
Tczu-Sitapani-Saikhoaghat (dt:clarr·d as 1\TH in Srptcmlx-r, 

tgBo). 

Road link to ltanagar, canital of Arunachal Pradesh (Bandt-r 
Dtwa on NH 52 in A~san; and terminating at I tanagar) declared 
as NH i.1 f:eplcmbcr, If!P.O, · 

Badarpur-Sildmr-Jirighat-Imphal declared as NH in Septr:mber, 
1g8o. 

Silchar-Aizawal-Lungle dC"clared as Nationp.J Hif$hway in St'pttm~t 
1 g8o in Assam and Mizoram. 

----------------------------
In addition, the existing N.H. No. 12 was extended from Biaoru 

to J aipur so as to connect capital of Madhya Pradesh and 
Rajasthan to meet the needs of the traffic of the area. 

Against the provision of Rs. 50 crores approved by the Planning 
Commission for this purpose. Rs. 40 crores is repuired for 
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the six roads declared in September 1980 as ~atibnal High-
ways in the North-Eastern region. A sum of Rs. S to 6 do-
res is required for the developiilent of extended portion of 
N.H. No. 12 from Biaora to Jaipur. Thus, this would leave 
a very small amount against which lll\tdly any sizeable pi'ol-
ramme can be drawn up. In order to overcome this diffi-
culty, the Minister of Shipping and Transport had written to 
the Planning Minister to consider providing the aforesaid 
provisions of Rs. 50 crores over and above the money needed 
for the~ development Of recently declared nati&nal highweys in 
the North Eastern region. The Planning Minister, however 
has expressed his inability to accede to our request and has 
suggested that we have to meet the expenditure on the recent-
ly declared national highways in the North Eastern rc&ion 
from within Rs. 50 crores only. In view of this, no more 
roads are proposed to be added to the NR System for the 
time being and to review the position at the time of mid-plan 
review. In case at that time any additional allocation is forth-
coming for this purpose from the Planning Commission, fur-
ther additions to national highway system will be considc•red 
depending upon the availability of resources, the inter-se prio-
rity of different routes on ell-India basis and the criteria they 
fulfil for declaring them as national highways." 

1.16. In 1957, Chief Engineers-in-charge of road and bridge develop-
ment of the Central and State Governments met and formulated a new 
road plan for the period 1961-81, popularly known as Bombay Plan 
This plan had set up a tm-get of 51,200 km of National Highways by 
1981. 

1.1 7. The Committee wanted to know the reasons why against a tar-
get of l 5,200 km of National Highways by 1981 as laid down in Bombay -
Plan, the actual realisatlon has been only 31,358 km. In reply, the 
\finistry of Shipping and Transport have stated in a note: 

·'The Bomba: Plan for 1961-81 was intended to serve only as a 
broad guide for the Centre and State• Governri1ents in framing their detai1ed 
5 year Plans which Were Of prima facie to be based on the actual resources 
position. The Govt. of India were, therefore not committed to the target 
of 51,200 Km suggested by the 20 year Pl'an for the NH system to be 
achieved by 1981. This is quite clear from the discbimcr published on 
the first page of the Report indicating that the Govt. of India are not com-
mitted to the ·views eontained in the Report and that the' Report is pub-
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_ lisbed for general information only. As already mentioned, additions ~o· 
the National Highway system have not been possible for long periods due 
to lack of allocation for the same." 

Revenue jrom road transport 

1.18. As regards collection of tax under the Motor Vehicles Act, the 
Director General (Road Development), Ministry of Shipping and Trans-
port stated during evidence: 

"With regard to the collection of tax under the Motor Vehicles Act. 
actually three and a half paise per litre, out of the customs aftd 
excise duties on the petrol is taken out towards a central road 
fund and that central road fund is distributed. This collec~ · 
tion is on the sale of petrol within the respective States. For 
instance if one particular State has a greater sale . of petrol 
their share in the central road fund is obviously greater. So 
it is on that basis that three' and half paise litre of petrol sold 
is collected. This has bee'n there for quite some time''. 

1.19 In reply to a question, the witness stated that nothing was contri-
buted towards the central road fund out of the excise duty leYied on diesel 
The total annual collection out of customs and excise duties on petrol wa!' 
about Rs. 6.50 crores to 8 crores. 80 per cent of this collection was cre-
dited to the States concerned as State allocation account and 20 per cent 
went to a common account known as the Central Road Fund Ordinal) 
Reserve. This amou'nt was meant to be used primari~y for research and 
development, training etc. The road tax realised by the States was credit-
ed to the general revenues. 

1.20 The Committee desired to know the total amount collected a.~t 
road tax throughout the country in each year during the last five years, the 
amount actuaJJy spent on the development and mai·ntenance of roads each 
year during this period and the percentage of amount collected as road 
tax which has been spent on the development and maintenance of roads 
in each year. In reply, the Ministry of ShiPPing & Transport have stated 
in a note that the total revenue collected from road transport from 1974-
75 to 1978-79 was to the tu'ne of Rs. 7666.16 crores. Agamst this. a 
total expenditure of Rs. 2955.07 crores was estimated· to have been incur-
red during these years covering both development and maintenance of roads 
as also non-plan expenditure incurred by bodies like Border Ro'ads Orga-
nisation etc. Information ahout expenditure incurred by local bodies Jik.:! 
Municipal Corporations etc. was not readily available. 
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. 1.21 It is noted that the Estimates Committee (1974-75) in para 3.98 
of their 75th Report (Sth Lok Sabha) on the Ministry of ShipPing and 
Transport-Transport Coordination had also recommended as follows~ 

"The Committee note that main reason for the present uosatisfac. 
tory state of affairs is that adequate allocations are not being 
made for roads in the Five Year Plans. While the Govern-
ment has been earning annual revenues amounting to more 
than Rs. 800 crores from road transport, only ~ sum of 
Rs. 305 crores approximately, is being invested in the cons-
tructio'n and maintenance of roads which amount to about 38 
per cent of the revenue earned. The Committee feel that as 
roads provide vital links and a good road can bring in consi-
derable economy in operation and fuel cost, there is an im-
perative need for stepping up investments in road sector 
considerably: The Committee feel that there should be a 
definite linkage between the revenues earned from the road 
sector end investment~ in the roads. Even if Government may 
not find it possible to inv~t the entire revenues, at least a 
large portion of the revenues earned from the road sector 
should be invested in the road sector." 

1.22 The Ministry have further stated: 

"On the basis of the position indicated above, the percentage of 
expenditure on roads incurred vis-a-vis revenue collected 
from road transport work out to 38.35 per cent. It may, 
however, be indicated that in the context of the planned eco-
nomy of the country there is no linkage as such between the 
revenue collected from road transport and the expenditure in-
curred on road development. Funds for road development are 
found directly from out of general revenues where the reve-
nues for road transport is credited. 

It may be added that the expenditure on road development under 
the 19S0-85 Plan has been stepped up considerably as 1930-
85 Plan includes a provision of Rs. 3439 crores for a 5-year 
period covering both Central and State Sectors which works 
out to an average of Rs. 687 crores per year. In addition, a 
sum of Rs. 450 crores per year is expected to be incurred 
from non-plan sources covering maintenance etc. This would 
mean a total expenditure C?f Rs. 1137 crores or so per year 
which is much more than what was being spent in the earlier 
'years." 
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1.23 When asked why Government were not spending even 50 per 
cent of the taxes collected from motor vehiCles for the deveiaplilent anti 
maintenance Of roads, the representative of the Ministry of Shipping end 
Transport (Roads Wing) stated in evidence before the Committee: 

''That is Government's policy. As roads people, we have been 
trying for . more money for the roads. But ·the argume.nt is 
that all the revenues must first go to the general revenues and 
money will be allocated according to priorities on a national 
basis." 

Present condition of National Highways 

t .24 The National Transport Policy Committee in their Report sub-
mitted in March 1980 have give·n in following assessment about the present 
condition of National Highways: 

*'Development of national highways has lagged behind both in route 
length and load-carrying capacity. Numerous representations 
were made to us during our visits to States that the present 
national highway network is grossly inadequate to meet tra-
ffic requirements. First, the present route length constitutes 
only 6 per cent of the total surfaced road length of the coun-
try, while it carries an estimated 25 to 30 per cent of total 
road traffic. Secondly, 37 per cent is still single-lane route 
length while traffic intensity on some important sections re-
quires double or even multi-laDing, particularly at the approach 
to the cities. Thirdly, culverts, bridges (about 2500 bridges 
were deficient as on 1st April, 1978~ and croo;s-grainages in 
several sections are reported to be narrow and weak. Road 
and bridge works for improvement of low-grade sections, 
widening and construction of approaches to bridges included 
in the earlier Plan, have not bee·n taken up du:' to inadequate 
financial allocations. Fourthly, efficiency of these highways, 
particularly of. single-lane sections, is severaly limited by fre-
quent interruptions caused by slow moving traffic and by a 
large number of road inter-sections. During our travels by 
road and from evidence placed before us, we are convinced 
that the existing nation:,] highway network is grossly inade-
quate in route length, width, crust thickness and quality of 
roads and is. therefore, not being optimally m"d. We recom-
mend that the existing network should be suitably strengthened 
by improvement of paveme'nt thickness, construction of bypas-
ses, wherever necessary, double-laning of the remaining 37 per- · 
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cent route length barring such sections where t-raffie is mini-
mal and replacement of weak bridges and culverts, so that 
serviceability of the grid is optimised. 

1.25 The Committee wanted to have the opinion of the representative 
of the :Ministry of Shipping & Transport (Roads Wing) about the condition 
of National Highways in India as compared to National Highways in for-
eign countries. In reply, representative of the Ministry stated in evi- . 
dcnce before the Committee: 

"Today, out of the 31,000 kms. of national highways that we have, 
including the six newly declared national highways, there is 
not a single km which has got adequate thickness to meet the 
present-day requirements of traffic, as well as excess loading. 

We have the know-how. We send people to other countries in-
cluding Persian Gulf where they have recf!ived laurels. Un.,; 
fortunately, financial constraints do not permit us to achieve 
the standard obtaining in foreign countries. Today we have no 
choice.'' 

Missing Links 

1.26 As regards the number of missing links in national highways in 
the country, the Ministry have stated: 

"At the beginning of the 4th .Five Year Plan, the total length of 
missing links in the country aggregated to 487 K.M. and cons-
truction of all these missing links was taken in hand in the 4th 
Five Year Plan. Out of this, a length of 399 K.M. of missing 
links have already been completed and the remaining 148 
K.M. of missing links are in advanced stage of progress and 
targetted to be completed by the end of 1981-82. In addition 
to this, during the 4th Five Year Plan, 4R 19 K.M. of road 
length was added to the National Highway system which in-
cluded 169 K.M. of missing links in the States of Bihar, Oris-
sa. Maharashtra and Karnataka. This length of missing Jink 
will go up further by the addition of missing links which may 
have to be cotrstructed on the six roads recently declared as 
National Highways in the North Eastern Region and which aer 
inventorised currently for an assessment of deficiences requir-
ed to be made up. 

4094 LS--3 
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In the Sixth Five Year Plan, the Ministry of Shipping and Trans-
port projected a demand of Rs. 400 crores for expenditure 
during 1980-85 on new improvement work on National High-
ways existing as on 1-4-80. But, the Planning Commission only 
approved an outlay of Rs. 300 crores. The investment involv-
ed in removal of deficiencies in the National Highway system, 
as on 1-4-80 at the current price level, was of the order of Rs. 
2500 crores, and obviously within the mea,l!rC allocations made 
available for new improvement works, the whole of these defi-
ciencies could not be tackled in one Plan period only. ln view 
of this, only those missing links h•ave been included in the VI 
Plan 1980-85 for which alternative routes are either not 
available or are longer in length. As regards the remaining 
missing links, these will be considered in subsequent Plan 
periods.'' 

Widening of Nationd Highways 

1.27. The Committee have been informed that most .of the roads which 
were taken over as National Highways since 194 7 were generally lower 
f! .. ade roads and 'vc•·" (: :ficient in all respects including formation width as 
we~l as pavements. F\ c~ at present there arc about 8000 K.M. of National 
Highways which are single lane and need to be widened to double lanes 
because of traffic requirements. Also, there are about 2000 K.M. o£ 
National Highways stretches in the country which require widening from 
two-lanes to four-lanes standards. In the Sixth Five Year Pbn. (19R0-
85) about 2500 Kms. are proposed to be widened from si.ngle lane to double 
lane and about 300 K.M. could be provided for widening to 4-lanes be-
cause of overall financial constraints. M•any roads in the country are still 
deficient in road land width as we]} as roadway width because of certain 
constraints like built up areas/land acquisition problems etc. 

1.28. The Committee asked whether Government had formulated any 
time bound programme to widen national highways in order to remove 
these deficiencies. The Ministry have replied as follows: 

"Prior to the formulation of the· Sixth Five Year Plan 1980-85, 
the Ministry assessed the defi.cienices in the existing national 
•highway system and as per the present price level. in financial 
terms the overall deficiencies in relation to 1980 traffic needs , . 

would involve a minimum outlay of Rs. 2500 crores for their 
removal on the National Highway system existing as on 1-4-80. 
Obviously, these deficiencies cannot be removed in one Plan 
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_period because of the huge outlay involved, and the t"dsk has 
to be accomplished in a phased ma~.mer. Keeping in view 
.the financial constraints, the Ministry projected a requirement 
Of Rs. 400 crores for taking up new improvement works on 
'these existing national highways, which, inter-alia, covers 
widening of single-lane road to two-lanes for a length of 3000 
km. However, the Planning Commission agreed for an outlay 
'Of Rs. 300 crores only. Obviously, within the· reduced outhty, 
the whole programme had to be pruned and it is now propos-
ed to take up this scheme in a length of 2100 km. The remain-
ing lengt~s will, however be considered in the subsequent 
Plans. 

'Similarly a:, regards widening to 4-lanes, we had indentified about 
2000 kms of stretches on various national highways where 
traffic would be in excess of 10,000 pous and which. require 
widening to 4-hme·s. Due to paucity of funds we had proposed 
such widening for ROO kms. 

However, with the reduced outlay as mentioned above, the length 
now provided for in th~ 1980-85 Plan is onlY 300 kms. The 
remaining length will have to be considered for inclusion in 
the subsequent Plans. 

It may also be mentioned that there are other deficiencies also in 
the existing national highway system which require improve-
ments, such as improvement of ]ow-grade sections, strengthen-
ing of weak 2-lanc sections, reconstruction/widening of weak 
narrow culverts, providing by passes around congested towns, 
construction of missing major bridges, replacement Of submer-
sible bridges, reconstruction of weak and damaged major 
bridges, construction of minor bridges, etc. The provisions 
for these items in 19R0--85 Plan have also been reduced in 
the light of the reduced outlay made· available by the Planning 
Commission. The remaining deficienices in these items will 
also have to be tackled in the subsequent Plans." 

1.29. Explaining the procedure for selecting National High\vays which 
$hould have' double lanes for the stretches which need to be widened, the 
Minis fry have stated: 

"Since National Highways are the main arteries runn:ng through 
the length and breadth of the country, connecting State caPi-
tals major ports, industrial complex~s, etc., they carry heavY 

, traffic and need two-lane carriageways throughout its length so 
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as to provide reasonable service and safe passing· and overtak-
ing manoeuvres. The following capacity norms serve as a broad-
guide for widening the roads to two-lanes and· more. 

(i) Singlr.-lane roads with satisfactory shoulders Upto 1000 Pasacr,gt>r car 
Units (p.c.us.) per day. 

(ii) Single-Jar e roads with 5/ wide all-weather Over 1000 p.c.~~- but less than 
shouldC'rs on either side. 2500 p.c.Ls. per day. 

(iii) Two-lanr roads 

(iv) .J.·Lane Roads 

----------

Over 25CO p.c.us. lut upto· 
10000 p.c.us. per day. 

Over 10000 p.c.us. prr day. 

--------------------

The varioUs ~ections qualifying for widening to two-lanes on the• 
above criteria are selected and their inter-se priority is fixed. 
depending upon the quantum of traffic and other prioritY con-
siderations.'' 

Road overbridgesjunder bridges on Railway Crossings 

1.30 The Committee have been informed that there w~rc 362 railway 
crossings on National Highways which had been identified, where over f 
under bridges were required to be provided. 52 Nos. of road over/under 
bridges had been provided in the Sixth Five Year Plan {1980-85) at an 
estimated cost of Rs. 10.92 crores. During the year 1980-81, one over 
,bridge costing Rs. 0.15 crore had been sanctioned. 

1.31 The Committe~ wanted to know as to why only one over bridge 
had been sanctioned against 52 over /under bridges which had been provid-
ed in the Sixth Five Year Plan and also to know tbe number or over /under. 
bridges sanctioned in 1981-82. The MinistrY have replied: 

"The Sixth Five Year Plan 1980-85 for development of existing 
National Highways was finalised in June 1981 after the N.D.C./ 
Planning Commission finally approved the outlay for the Cen-
tral sectOr roads in March 1981. After the approval by the-
Planning Commission, this Plan document was circulated to-
all the Stat~s for the preparation and 'Submission of the est{:.. 
mates in a phased manner. Till then only those works which, 
were of urgent and inescaPable nature and could not be pnst--
poned to further period were considered for santcion. Ob-
viously the replacement of level crossings with over /under 
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Jxidges .bas to be given relatively lower priority than other 
..categories of improvement works. On this bm;is, only one 
climate for road over bridge was sanctioned during the perio,d 
.1980-81. 

.. During the year 1981-82, programme bas been formulated to san-
ction 16 overbridges. The estimates for these overbridges are 
being prepared by the State P.W.Ds. in consultation with the 
concerned Railways and are awaited. It is expected that these 
overbtidges will get sanctioned during 1981-82." 

1.32. As regards chalking out of programme for completion of 52 
•Over/under bridges during the Sixth Five Year Plan, the Ministry have 
~stated: 

·"The Planning Commission approved an outlay of Rs. 300 · crores 
for taking up new improvement works on the existing National 
Highways 'for the Sixth Five Year Plan, 1980-85. Againsnhis 
amount, the Ministry has prepared a programme of sanctions 
for Rs. 600 crores which includes 52 overbridges also. The 
completion of the overbridges to be sanctioned during the 

'Sixth Five Year Plan will depend as to when it is sanctioned 
and the fund made available by the Planning Comm:ssicn 
which are allocated on year to year basis in the Annual Plans. 

It may, howeve!, be mentioned that the completion of an over-
bridge normrally takes 4 to 5 years from the time of its sanction 
as the work of the structure itseJf has to be carried out by 
the RailwaY..s who have to fit it into their own programme of 
construction." 

Maintenance of National Highways 

1.33 The Committee pointed out that when the roads, bridges and cul-
-verts were cc .. ~tn:tcd, the laden load of the vehicle was quite• less. The 
'Commiaee enquired whether in view of the heavy l-aden load now, the 
'Ministry had provided more funds for the maintenance of roads etc. The 
Director General, Ministry of Shipping and Transport stated, during evidence: 

"There are thousands of culverts and bridges which are still to be 
reconstructed and strengthened. Phys!cally we have taken 
note of them. So far as the bridges and culverts are concern .. 
ed, ever since the national highways ha.ve come up, all new 
culverts and bridges are designed for the heaviest loading that 
iis going to be there in the foreseeable future and that heaviest 
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loading is primarily a defence type of loadin·g oand whatever 
we forsee on the civil side is very near to that. Some of the 
older culverts are 80 to 100 years old. Those are tbe ones 
which we have identified, we have got a plan for their replace-
ment, we have got a list of all the culverts which are required 
to be strengthened or replaced. The second part is regarding 
maintenance. You are very right that the 1968 norms are old. 
We have updated them three years ago. But T would like 
to submit that the 1968 norms were primarily on physical ba-
sis. That is part of the maitenance which we call periodical 
renewal. wh:ch is done every 5 to 6 Years. So, updating that 
norm only means updating primarily the cost which can he 
done at any time. This is what we are doing." 

1.34. The witness further stated: 

'In the last 4-5 years the maintenance tfunds have gone up from 
'Rs. 25 crores to Rs. 40 crores and we arc hoping that in the 
current year although the initial alloc-ation is Rs. 40 crores we 
will be able to get another few crores on this basis. The re-
quirement based on updated norms is coming to. about Rs. 50 
to Rs. 55 crores. So we are getting less money than what the 
norms rea11y provide. . . . There is no doubt that the mainte-
nance money is less, we are only getting about 60 per cent." 

1.35 The Adviser (Transport) Plannin~ Commission ;:H.hl.?d: 

"On the question of maintenance, while we do get invo~ved in the 
policy-making regardinf_! maintenance because it affects fuel 
consumption and general economy, the actual allocation of 
funds on maintenance is done bv the Finance Minis~ry because-
it is a non Plan expenditure. The formula which is being: quot-

ed here is being: dc~e~rnined by them and they have direct con-
sultation w;th the l\1;nistry of Shippin~ and Transport." 

1.36 It is seen that while the Ministry of Shipping & Transport is res-
ponsible for the overa'l plannin!_! sanctioning of projects and provisioning 
of funds from the Central budget for expenditure on national highway'>, the 
actual work of construction and rnaintemmce of national highwaYs h~ts 

been entrusted to the respective State Governments on an agency basis. 

1.37 The Committee desired to know if the present arrangement was-
working satisfactori1y and whether representations had been received from 
the State Governments for delegation of more powers of regarding delays 
in technical approval etc. and how the Ministry of Shipping and Transport 



17 

ensures that the National Highways are being properly maintained by 
the State Governments. In reply, the Ministry of Shipping & Transport have 
stated in a note: 

"The National Highway Scheme came into b\!ing with eff~ct 
from 1-~-4 7 and since then the execution of works relating to 

maintenance and development of National Highways are being 
carried out by the respective Provincial (now States) Govern-
ments. This system is working by and large satisfactorily al-
though difficulties about delays in completion of works, quality 
control and cost escalation have been encountered from time 
to time, specially for works sanctioned during the early seven-
ties in oil crisis period. However, with a view to strc.,grhening 
the existing system further to make it more efficient it i-s pro-
pose to appoint a High Powered Committe shortly to review 
the working of the e~isting agency system. 

The State Government have already delegated the following powers 
for the execution of National Highway \Vork:-

(a) All original road and bridge works costing upto Rs. 10 lakhs 
can be sanctioned by the respective State Governments 
thcmseJves (executing agency) after these have been adminis-
tratively approved by the Ministry. 

(b) To accept tenders if the excess over the sanctioned estimate 
does not go beyond the value determined on the b-J'Sis of 

schedule of rntes current at the time of rcceiot C'f t~nders 
by 15 per cent subject to the condit"on that the- revised es-
timates for the works for \•/:ich tenders arc so accepted ar..: 
~ubmittcd to :he Ministry for sanction immediately and in 

and case within two months of the acceptance of tenders. 

There have been some rePresentations from the States for liberali-
sations of the above delegated powers particularly in regard 
to acceptance of tenders. It is, however. not considered desira-. 
ble to give more powers to the State kecp"ng in view that 1~'e 

above delegation of powers was made only in 1976. Moreover, 
delegation of further powers would involve huge fin,1ncial re-
precussions and need detailed examination. This aspect will 
also be covered by the proposed High Power Committe~! re-
ferred to in Para · 2 above. 
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One of the important function of the Roads Wing Officers i'S to 
carry periodic inspe:tion of National Highway Works in the 
oountey from time to time. These inspections are utilised 
inter-alia to see that the development and maintenance work is 
going on all right. Deficiencies wherever noticed, are pointed 
out to the Local Officers, State Chief Engineer and to State 
Government thrOUgh inspection notes etc. Specific areas of 
maintenance requiring special oattention like special repairs and 
flood damage repairs works are also kept in view during the 
inspection. In addition the Regional Officers and E ~;i:1;:er 
Liasion Officers of this Ministry also carryout inspection 
for finalisation of the Annual Renewal Programmes in 
association with the Local Officers, as also to over see the 
other development works. Their observations are also brought 
to the notice of the State P.W.D. Officers for necessary 
action. Further, it necessary, issues requiring personnel atten-
tion of the top authorities in States are also discussed between 
the Director General (Road Development), Addl. Director 
Generals and Chief Engineers. in ·the Roads. ·•Wing and 
State Chief Engineer.s;PWD Secretaries during review meet-
ings and other discussions held periodically either in Delhi or 
State Headquarters to review the progress of individual pro-
jects and other programmes. All this goes a long way in hcdp-
ing the Ministry to ensure that National Highways are being 
developed and maintained by the States properly." 

1.38 Tbe representative of the Ministry of Shipping & Tmnsport 
(Roads Wing) stated in evidence before the Committee: 

"A new High Power Committee is being set up under the directions 
of the Prime Minister to review the agency system and to over-

come these problems. It will incJude Members from Finance, 
other Ministries and our Ministry to go into the reviewing of 
the agency system. Its composition has also been approved." 

1.39 When asked about the composition and the terms of ref:!rence 
Olf the High-Powered Committee set up to review the agency system, the 
Ministry of Shipping & Transport have stated in a subsequent note: 

"The Committee has nnt yet been actually set up as the appointment 
of the Chairman is yet to be approved by the Prime Minister 
and the concurrence of the State Governmen:s and various 
Central Organisations concerned regarding their reprl!sentalivcs 
on the Committee is still to be received." 
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.National Highways in. North•EtJStern Region 

1 ;40 Asked to state if attention was being given, to 'the construction 
maintenance of national highways in the North-Eastern region as laid down 
in the Sixth F!ve Year Plan document, the representatives of the Ministry 
-of Shipping and Transport stated in evidence: 

"There are now three different grouPs of agencies working on 
behalf of the Centre for the development. of this region-
specially, Arunachal Pradesh, Nagaland, Manipur and Mizo-
ram. The first is the Border Roads Development Board. A 
vast majority of the road system is being constructed by the 
Border Roads Development Board where the money is going 
from the Central Government. The second agency is the 
North-Eastern Council; that has been established and the North 
Eastern Council is being given money from the Central funds 
and they have a very big programme of construction of roads 
and even other improvement in the North Eastern region. 
Apart from that, we come in, and as I mentioned a little earlier 
six new national highways have been declared coming roughly 
to 1800 kms and the highest priority has been given to their 
•development during the current Plan. That is why, out of 
the amount of Rs. 50 crores that has been allotted for new 
additions to the National Highways system, at least Rs. 30 
crores are supposed to come as first charge to these National 
Highways. That is why, as I mentioned earlier, we are not 
in a position to sanction any new National Highways in the 

• current Plan for any other part of t1qe country unless and until 
the Plan is revised." 

1.41. In reply to a question, the witness stated: 

"The Border Roads Development Board functions altogether sepa-
rately. It is a non-Plan project." 

1.42. In reply to another question, the witness stated: 
"The Border Roads do work departmentally while the National 

Highways system is working on a contract system. The Border 
· Roads have a direct line of control and that is why they are 
"able to do the work in time." 

.Monitoring of Projects in the Planning Commission 
1.43 The Audit para points out a number of cases relating to National 

Highways where the completion of the projects had been considerably 
delayed and there had been cost escalations. Similar cost escalations and 
beavy delays have been noticed in case of .projects in other sectol'5 of ~he 
economy also. ·1 
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1.44. The Committee enquired from the representative of the Plannina 
Commission the part played by them in monitoring the progress of the 
projects to ensure that they were completed in time and within the approved 
sanctions. The Adviser (Transport), Planning Commission rep1ied: 

''After the Five Year Plan has been made, individual projects which 
cost a certain crmes of rupees, above a certain monitory lii:'it, 
come for clearance of Government. We are involved in the 
c1earance procedure. At the time of the Annual Plan dis-
cussion, we .review the progress of projects. We have recently 
started a system o~· quarterly review meetings with each 
Ministry. Of course, there was a rtwnitoring system and we 
used to get reports from Ministries. There is a monitoring 
cell in the Planning Commission. We have now streamlined 
the machinery seeing 1hat the implementation is the most 

important and the weakest 'ink in the whole system of Plan 
formulation and implementation. We are now having quar-
terly meetings with each Ministry. They send us a background 
note in advance and we prepare our note also pointing out the 
areas where physical progress or financial progres• has been 
low. We discuss the causes for it and what can he done. 
If there are any inter-ministerial problems, we try to sort them 
out. That has had a good effect. Tt helps the people in being 
more keyed up and in heinr more committed to h;~fil!ing the 

targets. We are having these meetings and we are trying to do 
as much monitorinrr as we can in the Commission.'' 

' . 
1.45. Th~ Committee desired to be furnished with !h~ ch..:1Jih; o" pwjec:ts 

since independence which have been completed within the target date and 
within the original sanctioned amount. In reply, the Planning Commis-
sion have stated in a note as follows: 

"Comprehensive data on this subject covering al! projects of all 
sectors since in&~pendence is not readily availah!? ·in .he 
Planning Commis·-;ion. However, an analysis ~)f qu:1rL:rly 
status reports prepared in the Monitoring Division o~ the 
Plannin<! Commis-;ion during th~ years 197R-79. 1979-RO. 1980-
81 and April-June 19R 1, for certain selected sectors, s>Jws that 
the following proj(!cts were completed V.'ithin the ~chr:hled 

date but with escalation in cost: 

(1) Kudremukh iron ore project (September'80) 

(2) Kandla Fertiliser Expansion Programme JFFCO 
1981)." 
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1.46. The Committee pointed out that it had been experienced that 
on account of changes in the design of a. project or undertaking the 
same work in piecemeal the cost of construction had risen many times .. 
The Committee enquired whether the Planning Commission had given. 
thought to this problem. The Adviser, Planning Commission replied: 

"As you rightly highlighted, this is one of the serious problems 
of our economic development. As you know, when th~ Plans 
are made,' the projetcs are sanctioned on the basis of cmrcnt 
prices prevailing at that time. To some extent, it is implied 
that there will be an in~rease in pric::!s. That is <;uppo~;~d to 
be taken care of later in th(! Annua_i Plans. Th~ ii_;we:' iil :he 
Annual Plans would necessarily in a situation wh~re there is 
a co;1tinu-otis rise i., !"rices more than what was provided in the-
Five Year Plan. Secondly, it is due to the fact that there is 
a delay on account of avoidable reasons in the m~lt!er of im-
plementation. As far as delays due to avoidabL::: reason-;; are 
conc..::rn·~d, we arc trying to monitor th:.m. V/e haw als0 had 
number of studies done in regard to this matter. Cvcn toc.by, 
in the Planning Commission we arc discussing a paper and 

we are trying to identify the ,fa::tors which lead to delays. One 
reason is the shortage of materiaL like, steel. .... Regarding 
the increase in prices which is supposed to be implied in the 
whole planning process because we formulate -a phn on the 
basis of current prices. If th~ increase on the resourc(!s side 
also takes place at the same pace, then there will h~ no pro-
blem. Our resources will also go up because of !!en(~ral in-
crease in prices and there will be no problem to provide ne:es-
sary funds. Due to various reasons peculiar to our er:onomy. 
the increase on the resources side does not go up in the same 
proportion as on the exnenditure side. So. there is :1 Nlp 

there, we find it very difficult to provide ne~e-;sarv flmris 
even for the schemes which are sanctioned. The ff'SO'Ir::-es 

do not increase partly due to the n:1ture 0f our ~~c0nomy ::~nd 

partly due to various public sector C'ntcrnrise·~ not P:<,·n·'":lt:ng 

the required resources as they should." 

1.'47. The Committee enquired why the Pl':tnnin!! Commi~o::inn rfi,-f nr't 
take into account the availability of resources at the time of formulation 
of the Plan. The representative of the Planning Commission statt"·cl: 

"There are various reasons. One of them is that we are not "blc to 
provide for this kind of ~ap developing in our entire pl-an-
ning machinery. This we have been discussing within the Com-
mission to find an answer. Can we not anticipate? Tf this is 
happening, why not anticipate, quantify and provide for it 



]a the .Plan and make oa lower Plan? So far our experience 
_has .been ·that it is very difficult to quantify this clement. It 
. is very difficult. Even advanced countries, with much more 
. sophisticated techniques of forecasting, have not been able 
.to forecast the increase in prices. We have not been able to 
-establish a machinery for really to be able to project the in-
.. crease in prices. In certain cases, the increase in prices as 
projected could be alarming. It can have a bad psychological 
effect also on the economy. But in some cases, the estimate 
may oactually turn out to ,.be less. The present system of mak-
ing the estimates on the basis of current prices has failed. 
In real terms it may be somewhat less due to this gap and 
then at that we will have to examine to what extent the esti-
mate is short. What are the priority areas where wiil have 
to concentrate and give the resources which are available to 
those areas. In the meanwhi.e, we are trying to see that the 
gap remains narrow." 

1.48. Asked to state whether the Planning Commission had conduc-
. ted any study with regard to the performance of each and every plan. 
·.The witness stated: 

"The review takes place. In fact, there is a mid-review of the 
Plan. We did go critically into it. In fact, we are trying to 
identify. We analysed the Fifth and earlier Plans. W-:: ::l!"e 
taking lessons." 

1.49. National Highways serve as the arterial routes nr.."'lling through-
. out the length and breadth of the COUDtry coaneding -smte Capitals, fore-
. ica IURIIways, major ports, large industrial complexes, tourist centres etc. 
·· The importance of the national highways in the economy of the country 
is evidellf from the fact that although these constitute only 6 per cent of 

· total road lellgtb in the conntry, these carry between 25 to 30 per cent 
to&al road fraflic. 

1.50. The Committee repel to note that the development of ~aational 
· llighways has been grossly neglected all these years since Independence. 
'l1lis Is ewteat from the fact that wllile in 1947 6le tofa1 length of .na-
tional highways was 21,440 kms, there was a meagre addition of only 

· 9.918 kills. iD 34 years and oa 31 M&Kh, 1981, the total length was only 
31,358 kms. This falls far sbort of the target of about S1,200 kms. as 
coatemplated by the 20 year Plan (1961-1981) formulated by the Chief 

· Eapleen in-dtarge of road •d bridge development of the Central and 
·State Govei'DIDellts (popularly known .. as Bombay Plan) From the state-
, meat of addition to National Highways in the. various Five Year Plans. 
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it is seea tll8t aot a si..ae kiD. was added Ia the Fnt Plu, 179 kills. ill 

~ the Third Piau aDd oaly 52 kills. ia tie period 1966-69. Tflereafter as 
much as 4,819 laDs. were added in Fourtk Plaa period aH 46 kills. dllrilla: 
1979-80. From this tJae Committee eaanot but arrive at the. eoDdusion. 
tbat Go'Vei'Dmeot bas been callously negligent towards the de'felop~~~ent · 
of National Highways in the country. What is still mere distreuiJII il. 
that dte neglect kl the development of "National Highways'' should have 
continued even after the Collllll1ittee had highlighted it ia 1977-78 in their' 
18th Report (Sixth Lok Sabha) on "Road Development in Fourfh Plan.'' 

1.51. The CommiUee are furtlher coacerned to note that althougla the 
traffic on National Highways is continuously on the increase, tbe condi· 
tion of most of the existing National Highways is far from satisfactory 
and the same suffer from a number of deficiencies. Although the traftie 
intensity on these Natioual Highways require double or even m~~lti-lan­

ing, about 37 per cent is still single-lane route leagths. Moreover, there 
are a number of missing links greatly i·mpeding the quick and fast move-
ment of vehicles. Again, there are a large number o[ bridges Which are 
required to be strengthened, culverts to be bridged and over-bridges/ 
under-bridges on Railway lines to be constructed. The Committee are 
shocked at the admission made by the represco'lltative of the Ministry of · 
Shipping & Transport during his evidence before the Committee that 
"TOday, out of tlbe 31,000 kms. of national highways that we have, there. 
is not a single km. which has got adequate thickness to meet the prt'Sent -
day recprement of traffic, as well as excess loading.'' The Committee 
would like to point oot that when there is a growing tendency to ply 
motor vehicles with heavier loads .as well introduction of aew innovations 
like truck-trader comiMations etc. for quick and faster movement of · 
maximum amount of goods traffic, the present uasatisfactory conditiOD · 
Of National Highways in the country cannot but result in retarding tbe 
economic development of the country. This situation needs to be rcme-. 
died as early as possible •. 

·1.52j. What is a ....Uer of still greater concern to th~ Committee· 
I 

is that not only are there a number of deficiencies in the Nation11 Higb ... 
\\nys hampering smooth Bow of traftic but there is also no likelihood of-
these deficiencies be~ng remol'ed i.n the near future because of the suD's 
pace at which the work in this regard is progressing. Tbe Committee- are · 
distressed to learn that according to an assessment, there are 3,000 kms •. 
of Natioual Hi&Jaways which are of single lane and are required te be 
widelled to double IMes because of tra8ie requirem•nts. Similarly, there· 
are about ~000 kms. of Natiolllll Highways wllich need to be wWened · 
from two-lane to four lane staaclards. Hewever, due to inadequate fiaiiJ~wo 
cial alloeations, it will he possible to widen onl, 2,500 kms i.e; about 26; 
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.Per ceat to two-lanes aad 300 kms i.e. 15 per ceat to four lanes during " 
the Sixtb Plan period. Similarly, 361 railway crossings have been identi-
.fied for coastmction of over-bridges and under-bridges during the Sixth 
Plan but due to finaucial constraints only 52 over /under bridges have 
been sanctioned and during 1980-81 only one over-bridge costing Rs. 
G.15 crore had been sanctioned. Similarly, a number of cuh·erts which 
are 80 to 100 yean old still remain to be strengthened but no programme 
for the same has been taken in hand. 

1.53. The Committee would like to express th~ir deep distress at this 
state of affairs. They feel that as roads constitute a lital sector of infrast-
mcture and National Highways carry the highest kltensity of traffic, it is 

·vital that the task of removing the deficiencies iu the National High,.·ays 
should be given higb priority. The Committee, therefore, recommend that 
a time-bound prOgramme for removing aU the deficiencies in the N2tic.:1-

. al Highways witbin a period of l 0 years should be ch:tlked out aJi!l taken 
in hand at the earlies:t. 

1.54. 1be Committee note while the country possesses the necessary 
· tmow-bow aad manpower to modernise our national highways. it has not 
been possible to achieve necessary standards because of financial constra-

. ints. The Committee are surprised to note that while during tht• years 
1974-75 to 1978-79, the total revenue collcctetl from road transport was 
about Rs. 7,666.16 crores~ only an amount of Rs. 2~955.07 crore~ i.e. less 
than 40 per cent of collections was spent during these ~·ears on de,·elop· 
ment and maintenance of roads. This is because wbilf" the reye.,uc from: 
road 1ransport is credited 1o general R'Venues, the allocations {or de'Ve-
lopment and maiot~ancc of roads is done on the basis of over-all priority 

· aad at present there is no linkage between the co11ection of reveue from 
rOad trasport and actual expenditure on the development and fllllintenance 

· of roads. The Committee feel that Government have all these leus trea-
ted road transport as a milch cow for collecting revenues an il then stllrv• 
ing the same even of basic requiremoots. The Cocnmittee, therefore. re-
commend that ('y()vemment should ensure that till all the deficiendcs in 
the National Highways are removed and the length of National Highways 
are ~reased as per the targets of Bombey Plan, a large portion of the 
reve11ues collected from road transport should be spl"nt on the (levelop-
IIIIMt and mainteaance of roads. 

1.55. The Committee note tbat an allocation of Rs. 50 crores has 
· been m.acfe during the Sixth Plan for new National Highways. However, 
the Committee are shocked to learn tha~ enn out of tbis mea~n· nllo· 

·cation, no allocation was made for the yett1' 1 !J80.·~l and on~y an :zmount 
·of Rs. 3.5 crores was aDocation during 1981-82 with the result fha.t it 
· has not bee1.l possible fo undertake any works in tbis direction. If the 
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.s.ae tread of aaaual allocatioa coatioues, the Committee have an ap-
preheasioo that there would be heavy short-ialls in the actual utilisatioa 
.out of the total meagre aUocation duriD& the Sixth Plan. Tke Committee 
·would like •o draw the attention of Planning Commissioa to this uasatis-
_factory state of affairs and recommend that annual allocation in the re-
~maioiDg years of Sixth Plan for new additions in National Highways 
.Should be stepped up considerably so as to make up for the inadequate 
ullocation in the earlier ye.us. Further, not only should annual alloca· 
tioas be stepped up, it should also be ensured tbat the progress on worb 
is adequate so that fullds are fully utilised. This a.~sumes special impor-
taace i.n view of the fact that most of the allocation in the Sixth Piau is 
to be spent on development of six National Highways in North-Eastern 
region wbicb is scantily served by Railway system and wbere these Na· 
tional Highways provide the only means of transport and comownica-
tioos with the rest of the country. 

1.56. The Ccmmittee note that while the Ministry of Shipping and 
Transport is responsible for the overall planning, sanctioning of projects 
and provisioning of funds frc•.m the Central budget on National Highll·ays, 
tbt: actual work of construction and maintenance of national high-
·ways has been entrusted to the respective State Govemmeats on 
an agency basis. The Committee find that several State Go...-
ernme'1ts hnve, represe.n-red ab01a the inadlequate delegation of 
power for the ex.eeufion of work.~ resultin~ in delaved saac-
tions and completion of works. The Committee hal'e been informed that 
Government have decided to appoint a Hitm level Committee to review 
the agency system. However, the Committee are surprised to learn that 
fhis high level Committl'e bas not yet started work as the name of the 
Chairman bus not been finalised so far. The Committee would Uf1!e upon 
the Govemment to finalise the coonposition and terms of reference of the 
Committee at an early date. The Committee would also like this higb level 
Committee to examine the matter reyardin~ delegation of adequatd 
powers to the State Governments so as to facilitate quick and prompt 
decisions. 

1.57. The Committee are constrained to .note the poor performance 
of the works salldioned and undertaken in national hi~h·,·a~·s from time 
·to time. Out of 5834 projects sanctioned from Fourth Plan to Si'dh Plan, 
1539 prf•jects had not been completed till 30 September. 198 t. Out of 
25 majo1 projects each costing Rs. 2 crores and abo-,re only 6 projects 
had been completed. As many as 5 projects which were s~mctioned more 
than a d..cade ago are now likely to be completed between January, 1982 
11Dd September, 1985. From another statement furnished by the Ministry, 
·.the Committee find that work on 376 projects is in progress for more 
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·au 5 years ia· 21 states. In addition to it, the cases of ~tioa 
8Dd delays in work relating to a number of projects have beeo pointed 
oat by Audit and dealt with in succeeding paragraphs. Audit has pointed! 
out ~t the delay in finalising and approving the designs of the projects. 
lty the authorities, acquisition of land, approval of tenders, approval of 
funds by file Central Govemment etc. have been responsible f1)r non-· 
completion of projects in time. The Committee need hardly mphasise the 
aeed for completion of projects within the target date and estimated cost 
as any failure to complete the projects within the scheduled time escalates 
the cOst of tbe projects and l!llso deprive the people from the llkely 
beaefits from the projects. 



CHAPTER D 

IRREGULARITIES POINTED OUT BY AUDIT ON NATIONAL 
HIGHWAYS WORKS 

A. Avoidable Extra Expenditure 

Audit Paragraph 

2.1 In September 1973, Government sanctioned the work of widening 
and strengthening the carriageway from mile 554 to mile 5<:>4 of Madras-
Calcutta National Highway (NH 5) for Rs. 19.37 lakhs. Tenders for the· 
work (estimate : Rs. 11.83 lakhs, excluding cross drainage works, and 
acquisition, etc.) were invited (September 1973) by the Chief Engine~r, 
National Highways and the work was entrusted (July .1974) to the lowest 
tenderer 'A' at his tendered cost of Rs. 13.10 lakhs. The site was handed 
over to the contractor 'A' on 15th November 1974 for completion cf the 
work within 2 years. 

2.2 After completing work of the value of Rs. 2.23 lakhs, contractor 
'A' contended (October/December 1976) that the site was handed over 
to him before completion of cross drainage works, removal o( trees and 
shifting of electric poles, etc. which were to be done departmentally. 
Actually cross drainage works were let out to piece work contractors on 
3 l st March, 1 975, i.e. after handing over the site to contractor 'A' with~ 
out any stipulation regarding the date of their completion; these works 
were completed between September, 1975 and November 1976. The 
electric poles were shifted by May 1976. while the trees were removed 
only by November 1976. Contractor 'A~ also stated (July-December 
1976) that the quarry approved for collection of gravel was allotted to 
the Jandless poor, who ob.iected to the quarrying of gravel and that the 
,request for a change o·f quarry was not considered by the department. 
The department did not accept (September 1976-January 1977) the con-
tention of contractor 'A' as long stretches of the road free of impediments 
were avili1able for proceeding with the work and as per. the terms of agree-
ment. it was the responsibility of contractor 'A' to procure graval from 
an alternative source without any claim for extra payment. As contractor 
'A' stopped (April 1976) the work without tsking for extension of Ume, 
the contractor was terminated in February 1977· and an amount of 
Rs. 0.47 Iakh due to contractor 'A' was forfeited. 

2.3 The contractor filed (April 1977) a petition before the arbitra-
tor who ordered. (January 1978) release of the forfeited amount. The 

4094 LS-4 
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award was not contested by the department on the advice (August 1979) 
of the Government pleader who opined that there were valid grounds for 
contractor 'A' not being able to complete the work within ·the stipulated 
period.' 

2.4 The estimate was revised (May-August 1977) to Rs. 25.72 lakhs 
due to increase in quantities of work and rise in rates. On retendering 
(June 1977), the work was entrusted (November 1977) to another con-
tractor 'B' for Rs. 17.66 lakhs (9.81 per cent exeess over the revised 
estimate), specifying different quarries for gravel. The rates of cont-
ractor 'B' being higher than those of 'A' the extra cost involved in the 
work, left over by contractor '.N' and entrusted to contractor 'B', was 
Rs. 1.35 lakhs. The work was completed in November 1980. The 
State Government stated (October 1980) that the extra cost was due to 
termination of the contractor due to the failure of contractor 'A' to keep 
up the progress as per the agreement and entrustment of the balance work 
to another agency. 

Thus, failure on the part of the department to programme and comp-
lete in time the cross drainage works, removal of tree and shifting of 
electric poles, to enable contractor 'A' to complete the work and to 
change the gravel quarry for him (the quarry was changed for contractor 
'B') resulted in termination of the contractor 'A' and entrustment of the 
balance work to contractor 'B' at an avoidable extra cost of Rs. 1.35 
lakhs. 

[Paragraph 13 (Sub-para 'A') of the Advance Report of the Comptroller 
and Auditor General of India for the year 1979-80, Union Government 

(Civil)] 

2.5. The Committee wanted to know why the department did not 
take adequate steps for completion of cross drainage works, removal of 
trees, shifting of electric poles etc. before hf.mding over the site to the 
contractor. In reply, the Ministry of Shipping and Transport (Roads 
Wing) have stated in a note: 

"Andhra Pradesh State PWD took necessary steps for early com-
pletion of C.D. works, removal of trees and shifting of elect-· 
rical poles. These were however, minor impediments in the 
work of widening and strengthening of 16km long stretch of 
NHS. The contractor could have left gaps for cross 
drainage works and other impediments. However, he did 
only 15 per cent of the total work when he abandoned the 
work two years after entrustment of work to him. To 
avoid any time and cost over-runs, in the present inflationary 
trends in economy with ever spiralling costs, it was consi-
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dered prude,nt to proceed with the main work and simulta-
neously take steps to have the minor works also got done.:' 

2.6 The Committee enquired as to why the request of contractor '~" for 
• change of quarry not considered by the Department. In reply. it bas 
, been stated by the Ministry of Shipping and Transport in a note: 

"Although the contractor stated that due to resistance frqm land-
owners, he had been forced to abandon the quarry, his re-
quest for additional payment for extra lead involved in the 
collection of material from distant quarry could not be con-
ceded because of the following provision in the contract 
agreement. 

Separate payment will not be made for the opening of new 
quarries and such cost should be borne by the co·ntractor. 
The contractor should make his own arrangements for 
the acquisition of stone and other quarries etc. at his 
own cost." 

2. 7 To a query as to why the change of quarry was allowed to 
·contractor 'B' when a similar request of contractor 'A' was not consi-
dered, the Ministry have replied as follows: 

"The request of contractor 'A' for extra payment could not he 
conceded within the framework of the contract agreement. 
Recognising the fact that the original quarry had been found 
unworkable, the department specified anoth,r suitable quarry 
in the ·notice inviting tender for balance work.'' 

-2.8 The Committee wanted to know the considerations on which the 
arbitrator ordered the release of forfeited amount of Rs. 0.47 lakh to 
the contractor. In reply the Ministry of Shipping and Transport have 
stated: 

"The award given by the Arbitrator was a non-speaking award as 
per arbitration procedure and therefore, no specific reasons 

nave been given by the Arbitration while ordering the release 
of the forfeited amount of Rs. 0.47 lakhs to the contractor. 
All that he has said in the arbitration order is that 'the action 
of the Executive Engineer in terminating the contract of the 
petitioner (contractor) after the expiry of the contract 
period is set aside.' " 

2.9 The Committee wanted to know when the proposals for the 
widening and strengthening of the carriageway under reference were initia-
ted for the first time. The Chief Engineer, National Highways, Andhra 
Pradesh replied "That was in 1971." · . ' 



2.10 The Cbmmittee enquired, during evidence, the reasons for the. 
delay of 10 months in awarding the contract in July, 1974 while the ten-
ders were invited in September, 1973. The Chief Engineer, National 
Highways, Andhra Pradesh stated: 

"In 1973-74, there was a ban on taking up of new works. Be-
cause the State PWD got favourable tenders, they suggested 
that the work should be proceeded with in spite of the ban. 
The correspondence took sometime and then the tenders. 
were accepted." 

2.11 The Committee asked whether the work of widening and 
strengthening the carriageway of the national highway was completed 
within the stipulated period. The witness stated that the site was hand-
ed over to the contractor on 15 November, 1974 but it was not comp-
leted within the stipulated time of 24 months i.e. by July 197 6 as the 
contractor had backed out. It was, however, completed on 15 August 
1979. 

2.12 According to the audit paragraph, the site was handed over to 
the contractor before completion of cross drainag~ works, removal of 
trees and shifting of electric poles etc. which were to be done department-
ally. The Committee desired to know the steps taken by Andhra Pra-
desh PWD in this regard. The Chief Engineer, National Highways, 
Andhra Pradesh stated: 

"We had about 21 culverts and out of 21 culverts, we had copm-
Jeted 9 by January, 1976, 11 culverts by July, 1976 and 1 
was completed in November 1976. These culverts had a 
gap of about 15-20 metres and the contractor was free to 
do the work. Regarding the electric poles, out of 26 poles, 
only 2 poles were coming in the way. We told him that he 
could carry out the work in the. rest of it, leaving the 
gap." 

2.13 The Committee enquired the basis on which the arbitrator 
ordered the release of Rs. 0.47 lakh to the contractor, which was earlier 
forfeited for non-completion of work. The witness stated: 

"The arbitrator put the blame on the Department. He said that. 
the site was not fully made available to the contractor."' 
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2.14 The Committee asked whether any inquiry 
:to find out as to how such a lapse bad taken place . 
.in the negative. 

had been initiated .; 
The witness replies 

2.15 Another reason for non-:ompletion of work by the contractor·. 
was refusal by the Department to pay extra payment in account of change 
cf quarry for collection of gravel as the initial quarry was aUotted to the 
landless poor. The same work allotted to another contractor 'B' was 

,completed at an extra cost of Rs. 1.35 lakhs. The Committee pointed 
out th.at the extra amount askcrl for by the contractor might have been 
less than the extra cost paid to contractor 'B'. The Director General of 
Road Development, Ministry of Shipping and Transport stated: 

''You arc right. But when an agreement or contract has been 
entered into with a party, to give even a single penny extra 
over and above the contracted terms is beyond the powers 
of the State Chief Engineer or any one of u~. That is the· 
problem. The contract specified that he would not be paid· 
extra. · It would have been wrong on our part to pay him 
extra.'' 

2.16 The Committee note that a proposal was conceived in 1971 to 
.. widen and strengthen the carriage way from mile 554 to 556 of Madras-
. Calcutta National Highway (NH 5). The tenders for the work were 
·invited i.n ~ptember 1973 aDd the contract was awarded at the cost of 
Rs. 13.10 lakhs in July 1974 i.e. 10 months after the issue of teDders. 
The work was to be completed by July 1976. Although the site was 
handed over to the contractor in November, 1974, cross drainage works 
·removal of trees and shifting of electric poles etc. which were to be com-
pleted departmentally were let out to piece work contradors only oa 31 
March, 1975 i.e. after handing over the site to the contractor. It W36i 
only by November 1976 t1111t all the works which were to be done depwt-
mentally were completed. In April, 1976 the contractor st~ work 
on the contention that the site was h1nded over to him without eomplet-
in~ the work to be done departmentally and he was not able to obtain the 

·graval from the quarry, as die same had been aDotted to landless labour 
rers and' his request for alternate quarry was not ~d to. The work 
was entm~ted in November 1977 to another contractor for Rs. 17.66 
lakbs and tan alternate quamy was allotted to him. 'l1le work Will .,..._ 
pleted by the second contractor in November 1980. This resulted in a 
delay of about three years and also in. an avoidable extra expenditure of 

· Rs. 1.35 lakbs, 

2.17 Tbe Committee are unlaappy fbat on account of failure of the 
•Sbfe agency, in this. case Govemmeat of Andhn Pradesh, to take ~ 
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acdon to band over the site free from aU impediments to the· conbdor · 
• well aS to take timely decision to change the quarry, a delay of more.· 
than 3 years had occurred in the completion of the work and an extra 
burden of Rs. 1.35 lakhs on the public exchequer bad resulted. Tile· 
Committee fail to appreciate how the contractor could be expected to· 
cOmplete the work by July 1976 whea tbe departmentally works on the· 
site were completed only in November, 1976. Moreover, the decisioa 
not to allot an alternate quarry to the contractor is also beyond co-.re-
bension~ 'The plea taken by the MiDistry that an alternate quarry could 
DOt he allotted to the contractor as the same wM not permissible is noth-
iag but indialtive of a ''penny wise pound foolish" policy particularly 
when an alternate quai-ry was subsequently allotted to another conmactor •. 
From these facts, the Committee cannot but reach at the conclusion that 
the whole matter was treated in an unplanned and haphazard manner and 
dlere has been scant regard to the need of getting the work coll'l!pleted in 
time. 

B. KesampaBy By-pass 

Audit paragraph 

2.18. The work of formation of a by-pass at Kesarapally on Vijaya-
wada Visakhapatnam Road (National Highway No. 5) from kilometre 
(km.) 19.568 to km. 21.645 (estimated cost: Rs. 8.56 lakhs) was en-
trusted to contractor 'A' in September 1972 ait his tendered cost of 
Rs. 9.41 lakhs for completion by September 1973 (extended to Sep~ 
tcmber 1974). The requisition for acquisition of land for formation 
of the road in the reach from km. 19.568 to km. 20.965 was sent by the 
Executive Engineer to the Revenue Department in March 1972. The 
proceedings for the land acquio,ition were published in the Gazette in 
August 1974 and the land was a-cquired by the Revenue Department 
and handed over to the State Pu·blic Works Department (PWD) in Feb-
ruary 1975. The delay in the acquisition of land was mainly due to· 
certain discrepancies in the survey numbers and certain defects in the 
]and plans and schedule~ such as peg marking, Gub-mission of detailed 
estimates 1or the houses and barn<;; etc., which were rectified in May, 
1974. 

2.19. After the acquisition of land, the Executive Engineer issued 
(February 1975) a notice to t'he ·contractor directing him to resume the· 
work. The contractor, however, . refmed (February 1975) tO take up· 
further work on the ground that site was not made over to him within 
the period of contract though the contract provided that any delay in 
handin~ over the site to the contractor could not be the ground· for him~ 
to back out of tbe contract. According to the legal opinion obtained 
(December 1975), contract did not cover the case of handing over the~ 



site after the expiry of the initial period of contract. The contract was, 
therefore, closed in February 1977, by which time contractor. 'A' had 
completed work of the value of Rs. 1.44 lakhs only. 

2.20. Fresh tenders were invited in February 1977 for the balance 
work, deleting certain itemG and including certain additional items not 
covered by the first contract and the only tender that of contractor 'A' 
for Rs. 23.07 lak'hs was approved by the Government of India in 
February 1978. The work was completed (July 1980). Entrustment of 
work 3 years later to the same contractor 'A' on account of delay in 
acquiring the land within the period of original contract with him resulted 
in an extra expenditure of Rs. 14.78 lakhs (April 1980) as compared to 
the original contract rates (September 1972). According to Land Acqui-
sition Manual of the Government of Andhra Prade:;h, possession of land 
cannot be taken in anticipation of completion of proceedings to acquire 
the land, but uo specific time limit has been prescribed therein for com-
pleting the land acqUoisition proceedings. The State Government stated 
(October 1980) t'hat instructions were issued in February 1980, stipulat-
ing that the land should be taken po•.:.;session of by the Roads and Build-
ings Department before entering into any contractual obligations involv-
ing Government in financial commitments and that Govemment would 
fix time limit of one year for completion of formalities at various stages 
in the process of land acquisition from the date of receipt of proposal. 
The Ministry stated (October 1980) that the lap:;es of the type mentioned 
in this case were not likely to recur in view of the steps that had already 
been taken by the State Government to streamline the land acquisition 
procedure. T'he final orders streamlining the land acquisition procedure 
were. however, awaited (November 19·80). 

[Paragraph 13 (Sut-para 'B') of the Advance Report of the Comptrol-
ler and Auditor General of India for the year 1979-80. Union Govern-

ment (Civil)] 

2.21. The Committee desired to know the reason for entrusting the 
work to contractor in September, 1972 without acquiring the requiGite 
land. The Ministry have explained the position as follows: 

' .. 

"The sanctioned worr ~"Jf widening and strengthening the carriage-
way in km. 11.461 to 24.370 of N.H. 5 (Vijayawada-Visak-

hapatnam Section) included. Kesarapally by pass road in 
ktnG. 19.562 to 21.645 (2.08 kms.). The subwork of Kesa-
rapally by-pa•Js involved entirely new formation of road. For 
formation of new embankment some land was available with 
the Department and for the balance land the matter was taken 
up with the Revenue authorities by the State PWD in March, 
1972, The work was also put to tender during the same 
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month hoping that the requisite land ·would become available 
by the time tenders were finalised. Considering the impor-
tance of N.H. 5. which .is an arterial road connecting Madras 
and Calcutta, and also keeping in view the rocalatory price 
trends, it was considered worthwhile to go ahead with the 
work in the portion where the land was already with the 
Department. In order to safeguard Government's interest a 
specific stip:1lation was made in the contract agreement aG 
under: 

'TI1ere is possibility of delay in the handling over site due to 
delays in acquisition of lands. The contractor cannot 
make this a ground for backing out from the contract. 

The contractor will, however, be granted proportionate ex-
tension of time to compensate the delay in handing over 
site'. 

However, the expectation that the balance land would be-
come avaiJable during the currency of the contract did 
not materialiGe due to procedural delays in the matter of 
land acquisition.'' 

2.22. During evidence, the Director General of Road Development, 
Ministry of Shipping and Transport explained tbe position as follows: 

''Personally I consider that this is too long a duratio.n. There was 
either need for invoking the emergency procedures or stream-
lining of the procedures in ret3pect of land acquisition. As 
far as invocation of emergency procedure is concerned nor-
mally for road works unless they are in strategic areas 
nowhere in the country this is being insisted upon. So, there 
is need for streamlining the procedure and in thiG particular 
case there is definite delay in acquisition of land but as the 
Chief Engineer has said this problem has arisen only in one 
odd case among hundred cases. So far aG delay after hand-
ing over the site is concerned according to the information 
with me the contractor protested that he will not do the work 
because it is beyond his contractual period. After that the 
procedure should have heen to terminate the contract imme-
diately and call for tenders. In this case the opinion of the 
Government Pleader was ooked and the Government's deci-
sion was required whether it can be terminated or whether 
the contractor should be forced to go ahead with the work. 
I think that is where delay has taken place. In the agree-
ment there was a clause viz., in case there was delay in 
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handing over the land, the contractor was entitled for exten-
sion of time and not compensation." 

2.23. The Committee enquired whether there was any Gtatutory pro--
-vision whereby possession of land could be taken immediately, pending 
:finalisation of the acquisition proceedings. The Chief Enginee"r, National 
Highways, Andhra Pradesh stated, during eviden:e: 

"That is, invoking the emergency provisioaG of the Act which is 
not normally done-unless it is a very important work where 
the District Magistrate is convicted that the emergency pro-
vision has to be invoked.'' 

2.24. Asked to state whether the State PWD requested the Revenue 
authorities to acquire the land under the emergency proviGions, the 
witness stated: 

"These schedules were sent to the Revenue Department six months 
earlier than the date of ca11ing of tenders. In good faith we 
thought that it would be done in about six months. But 
unfortunately in this case it took more than two years for the 
Revenue Deparment to finalise this.,,. 

2.25. The Ministry have informed the Committee that the urgency 
provision of Andhra Pradesh Land Acquisition Act was invoked in 59 
cases for taking immediate possession of land. 

2.26. At the instance of the Committee, the Ministry have furni"hed 
a statement giving the chronological history of the 1and acquisition pro-
ceedings Appendix IV. From the statement, it is noticed that more than 
6 months were taken by the Revenue Divisional Officer, Nuzvid in scru-
tinising the land plans and schedules and again he took more than a year 
in forw~rding the same to the Tahsildar, Gannavaram. The Executive 
Engineer (NH) who h-ad returned the land plans and schedules after at-
tending the remarks to the Revenue Divisional Officer, Nuzvid on 16 
November, 1972 waited for one full year to remind him to speed up the 
land acquisition. 

2.27. The Committee enquired as to why the contract was not closed 
and fresh tenders were not invited in 1975 when the contractor refused to 
take up further work in 1975. The witness said: 

"The opinion of th~ Government Pleader whether the contract 
can be closed was obtained. The proposal was sent to the 
State Government and there was delay of one and a half 
years. We wrote on 5-2-1975 and the reply was received 
only in 1977." 

2.28. The Committee desired to know the necessity of taking the opinion 
of the Government plead~r for inviting fresh tenders when the contract 
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had been closed· in 1975. The Director General, Road Development sta--
!ed: 

"This is a matter relating to Andhra Pradesh and they referred 
the matter to Government Pleader, Vijaywada. His opmton 
was, you can't do anything to the contractor. Then the mat-
ter was referred to Government Pleader at Hyderabad. Finally 
the matter came to the Government, Law Department who gave 
clear ruling what should be done. ln that process some delay 
has taken place." 

· 2.29 The Committee enquired why the tenders were floated and work 
started before acquiring the land. In reply. the Director General of Roads 
stated .before the Committee: 

''This is the system that has been followed for the last so many 
years. The land acquisition is part of the overall project that 
gets sanctioned and we have learnt to our di~may that quite 
a few works in the country get delayed because of delays in 
land acquisition. We have taken action to overcome this 
problem and for major works involving lot of land acquisition 
we are riow deciding that the Expenditure Finance Com-
mittee gives approval in principle for the whole project, but 
sanction for land acquisition to start with is given so that the 
actual work can be st·arted there after. There is one pitfall 
that we have to keep in mind. In our present context un-
fortunately wherever we are acquiring land beforehand. un-
less the work is started within a f~w months of th~ acquisi-
tion, that land gets encroached upon very badly and it becomes 
almost an uphill task to get it back." 

2.30 1be Committee wanted to know if final orders streamlining the 
land acquisition procedure have been issued by the State Government. In 
~reply, the Committee have been informed by the Ministry of Shipping & 
Transport (Roads Wing): 

''The matter· is still under consideration of the State Government. 
However, to expedite the land acquisition work, certain re-
venue staff has already been sanctioned for a period of one 
year to attend to land acquisition work of State Roads and 
National Highways with Headquarter at Visaknapatnam." 

Ul The CCfJIImittee have come across another case of delay on the 
part of state age.ocy (viz. Andhra Pradesh PWD) to initiate timely actioa 
for completion of work . Gf fOI'IDiti• ef · a llye-pass at Kesarapafty o. 

· Vijayawacla-. ViBaklaapahlam Read (NR-5} within the stipulated tilbe. 
Tbls work was awarded to a contractor in September 1972 at his tenderetl 
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cost of .Rs. 9.41 laklls for completion by Septeoaber 1974 bef~re tile land-, 
required ·had been·· acquired by the Andhra Pradesh Revenue Department 
for handing over to the State Public Works Department. On account of 
delay of 3 years in acquiring the land, the work was completed in July 
1980 by the same contractor at &·'11 extra expenditure of Rs. 14.78 lakhs. 
After the aquisition of land in Februar~' 1975, the cc.;dractor refused t~ 

resume the work on the ground that the site was not made over to film 
within the period of contract." According to the legal opinion ob~atned in 
December 1975, ·the contract did not cover the case of banding over the 
site after the expiry of initial period of contract. The nc( I':!Sult was that 
tbe contrad was closed i.n February t 977 by which time the contractor 
had comr;leted the work of the value of Rs. 1.44 lakbs only. Thereafter .. 
fresh tenders were invited in February 1977 for the balance work. 

2.32 The unusual long time taken by the department in acquiring the · 
land reveals the casual manner in which the who1~ project was 'hand\ed. 
From the statement furnished by the Ministry. it i" :;oticcd that ncquisi· 
fion proceedings were allowed to move at a snail's paee. The Revenue 
Divisional Officer, Nuzvid took more than six months in scrutinizing tile 
land plans and schedules and again he took more than a year in forward-
ing 1he same to the Tahsildar, Gan.!lavaram. The Executive Engineer (NJI) 
who had returned the land plans and sehedules, after attending to the 
remarks, to the Revenue Divisional Officer, Nt11:vid \\'Sited for one fuU 
year to remind him to speed up the land acqnisitic.;. The Diredor General 
of Road· Development admitted during evidence ''Personally I consider 
that this is too ion~ a duration. There was either need for invoking the 
emergency procedures or streaml!.ning of the procedures in respc~t of 
land acquisition." In this connection, the Committee have been informed 
that the urgency provision of Andhra Pradesh J,and AcquisitiC•11 Act lvas 
invoked in 59 cases for taking immediate possession of land. According 
to Audit, the proceedings for the land acquisition were published tn the 
Gazette in August 1974, i.e. after a period of two years frcfln the date of 
awarding the contract. Tbe land was finally acquired in Febroary 1975 
only. The Committee would, therefore, like to k'llow categoricaDy the 
reasoms for not invoking the urgency provision of the Aci in this case to 
speed up acquisition of the land. 

2.33 In this connection, the Committee would like to draw to attention · 
to the recommendation made in Para 2.14 of their 1 96th Report ('Fifth 
Lok Sabba) o.n Farakka Barrage Project where the Committee luid stres-
sed the beed for initiatiag proceedings for land acquisition weB in •dvanc.-e · 
and for dose Haisou betWeen the Ceatral •sutborities and State Govem· . 
~ at d ·~s iD thii tepnl; The C«amittee rept to 1IGte that al-
tlloqh .the Govera111ent had accepted the recommendation of the Co111-. 
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:-mitfee, similal' delays in laad acquisition continue to happeD. The Com-
mittee hope that at least now Government wonld ensure that necessary 

. .&ctiGD for land acquisition in such cases is taken well i.:1 advance. 

2.34 The Committee regret to noie that prompt action for the closure 
Of the conb'act in February, 1975 itself when the contractor had refused 
to resume the work "'as aot taken and tile contract was closed only in 
February 1977. The Committee feel that the de Jay of 1wo years in d~ing 
the contract and inviting fresh tenders is rcgretable and inexcusable. The 
Committee would like the Go,·crnment to scrutinise the whole affair with 
a view to fix responsibility for delays at various stages in hmd acquisition 
as weD as relating to contflct whicb was awarded to the same contractor 
at ~ extra cost of Rs. 14.78 lakbs in Febn1ary, 1978 and take action 
against those found responsible. 

2.35 The Committee understand that sfeJ:Mi to streamline the land 
acquisition procedure are umder consideration of the State GovernmeDt 

.. of }\nclbra Pradesh. The Committee feel that as delay in land acquisition 

.. bas been responsible for time over mns and subsequent cost escalatim~ in 
. a niDiber of caess, a.'!l early decision, in the matter should be taken. 

C-Cocbin By-pass 
Audit Paragraph 

2.36 A project for the construction of a by-pass (16.7 kilometres 
long) on National Highway No. 47 at Cochin included construction of 
5 bridges, one rai1way over-bridge, approaches to the bridges and road 
formation for a length of 11.5 kilometres. Estimates for these works 

:aggregating Rs. 686.63 lakhs were sanctioned by the Government of 
India between August 1972 and January 1979. The work on the pro-
ject was commenced in December 1972 and Rs. 548.89 lakhs were 
spent on it till May 1980. 

2.37 Formation of road for a length of 9.6 kilometres had been comp-
leted (March 1980) and work in balance length of 1.9 kilometres was in 
progress. Out of the 5 bridges to be constructed, 3 had been completed 
(March 1980) and the remaining 2 bridges and the railway overbridge 
were under constru_ction (March 1980). Approach roads for 2 bridges 
bad been completed (March 1980); work on approach roads to 2 other 
·bridges was in progress, that on approach roads to the remaining 2 bridges 
(including the railway overbridge) was yet to be taken up (March 1980). 

2.38 The following points were noticed (April 1980) in a test-check 
-:in audit:-

(i) The work on the second reach of the road formation estimated 
to cost Rs. 30.59 lakhs (excluding contingencies and agency 
· cbaftges) was split into four portions. Separate tenders were 
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invited (January 1974) by the department for the first portion,· 
the second and third portions together and the fourth portion. 
The lowest .tender received (February 1974) for all the 
portions was from the same tenderer, whose quoted rates were 
above the estimated rates by 23 per cent for the first portion, 

24 per cent above the revised estimate rates effective from Puly 
for the fourth portion. In April 1974, the State Government 
of Kerala forwarded the tenders to the Government of India, 
recommending acceptance of the lowest offers. In terms of 
the condition stipulated in the tender notice, the offers were to 
be valid till 13th May, 1974, but no dt:cision was taken by that 
date. As some delay in the processing of tenders was appr~­
hended, the validity period was got extended upto 13th July 
197 4 for the first portion and to 13th August 197 4 for the 
remaining portions. No decision was, however, taken on the 
tenders even by the extended period. As the lowest tenderer 
was not aggreeable to extend the validity period further, the 
work was retendered in September 1975. The estimate for the 
work was revised (October 1975) to Rs. 46.11 lakhs (exclud-
ing contingencies and agency charges) based on i 974 sch.::dule . 
of rates. Despite the upward revision of the estimate by near-
ly 51 per cent, the lowest offers received were 48 per cent, 
49 per cent, 50 per cent and 70 per cent above the revised esti-
mate rates for the first, second, third and fourth portions res-
pectively. Negotiations were conducted and the work was 
awarded (December 1975) to the lowest tenderer at 39 per 
cent above the ·revised estimate rates for the first three portions. 
As the negotiated rate ( 49 rer cent above the revised estimate 
rares) for the fourth portion was higher, this portion was rct~;:n­
dered twice in December 1975 and February 1976 when the 
lowest offers received were still higher at 75 and 80 per cent 
respectively above the revised estimate thereupon, the depart-
ment further revised the estimate for the fourth portion from 
Rs. 15.61 lakhs to Rs. 16.90 lakhs on the basis of the 1976 
schedule of rates. The work was retendered (September 
1977) and awarded (February 1978) to the lowest tenderer at 
24 per cent above the revised estimate rates effective from July 
1976. Compared to the lowest offers received in February 1974, 
which were not accepted within the validity period, the estinn-
ted extra expenditure on the award of the work (for all the four 
portions) at higher rates amounted to Rs. 24.51 Jakhs. 

2.39 The work on the first three portions was completed between 
November, 1977 and September, 1977 and that on the fourth portion was 
in progress (March 1980). 
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.2.40 ~ii) Lump$U~ tenders were called for in April, 197 3 for the 

construction of two bridges, ·viz.. Kumbalam-Aroor bridge and 
Kumbalam-Panaangad Bridge. The lowest tenders received in 
July 1973 for both the bridges were from the same tenderer 
who quoted Rs. 128.42 lakhs and Rs. 27.33 lakhs against 
the estimates of Rs. 104.61 lakhs and Rs. 25.92 lakhs respec-
tively. The State Government forwarded the tenders to the 
Government of India in March 1974 for approval. The 
validity period of the tenders, which was to expire by the end 
of March, 1974, was got extended by -the State Govern-
ment to the end of September 1974. The tenders were not, 
however, considered (September 19 7 4) by the Government 
of India on the ground that it was not possible to take up 
the construction of the bridges then owing to financial strin-
gency. On reconsideration., they •asked the State Govern-
ment in February 1975 to accept the lowest tenders. But 
as the validity period of the· tenders had expired, the ten-

derer demanded an increase of 25 per cent over the quoted 
rates with provision to compensate him for escalation in cost· 
due to possible further increases in labour rates. Finally, in 
order to avoid further delay, the State Government entrusted 
(March, 1975) the work of both the· bridges to the Kerala 
State Construction Corporation Limited (a State Govern-
ment undertaking) for a lumpsum of Rs. 190 lakhs 
(Rs. 154.50 lakhs for the first bridge and Rs. 35.50 lakhs 
for the second bridge) involving an estimated extra expendi-
ture of Rs. 34.25 lakhs. 

2.41. Advances totalling Rs. 40 lakhs were paid by the State Govern-
ment to the Kerala State Construction Corporation Limited (Rs. 20 lakhs 
on the last day of March 1975 and R.s. 20 Iakhs in March 1976) without 
approval of the Government of India though the agreement executed with 
the Corporation did not provide for payment of such advances. The 
advances were to be adjusted against detailed bills to be presented by the 

·Corporation. Out of advances paid, Rs. 5.77 lakhs still remained to be 
adjusted (July 1980). 

2.42. Thus, due to non-acceptance of tenders in time, extra expendi-
ture of about Rs. 58.76 lakhs had to be incurred on works mentioned in 
(i) and (ii) above. The cases were reported to the Ministry of Ship-
ping and Transport (Roads Wing) in July 1980; their rep1y was awaited 
(October 1980). 

[Paragraph 13 (Sub-para 'C') of' the Advance Report of the Comp-
troller and Auditor General of India for the year 1979-80, Union Govem-
me'nt (Civil)]. ~ ... . .. 
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2.43. The Committe desired to know the latest position of construc-
tion of road, 2 bridges, railway over-bridge and approa¢h roads for 4 
.bridges. The Ministry of Shipping and Transport have stated: 

"(i) Construction of Road-Out of the total length of 0.64 km. 
of road in Cochin byepass, work has been completed for a 
length of 10.2 km. in all respects except B.M. The B.M. 
surfacing will be taken up only after the eontire byepass includ-
ing bridges is completed and after allowing traffic on the 
road for some time. The work in a length of 1.4 km. (4th 
portion of 2nd reach i.e. from ch. 13675 M to 15075 M) is 
now in progress. The for.mation has ben completed and 
metalling is in progress. 

( ii) Two bridges and approaches 
(a) Kumbalam Aroor Bridge-Foundations of 16 piers out of 24 

in aU and that of the two abutments have been completed .. 
The casting of 4 piers has also been done. The remaining 
20 piers and two abutments and the decking of all the 25 
spans are yet to be .done. The entire work is targetted to 
ted to be completed by 31-12-1982. 

Approaches 

The work has not been started yet since land adjacent to the 
bridge abutments is required for bridge activity. The ap-
proaches will however, be completed alongwith the bridge. 
The target date for completion of approaches is 30-6-1984. 

(b)- Kumbalam Panangad Bridge-All the piers abutments have 
been completed. As regards superstructure, three spans 
out of the total of six have been cast. The work is target-
ted to be completed by 31-12-1983. 

A.n.,roaches 

The formation of the approaches is in progress. The target date 
for completion of approaches is 31-12-1982. 

(iii) Railway Overbridges at Ponnurunni-The work on bridge 
structure has been completed by Railway. The formation 
of approaches is in progress. The work is targetted to 
be completed by 31-12-1982. 

(iv) Approaches to Maradu Nettoor Bridge-The entire work on 
Nettoor side has been completed. For Maradi side, forma-
tion work has been done. The balance work of meta11ing 
and back topping is planned to be completed by 31-3-1982. 
(Bridge proper has been completed). 



As will· be seen from above, the entire work is likely to be comp-
leted by 30 June, 198~." 

2.44. The Committee enquired whether the work of fourth portion 
had been completed. The Ministry have replied in the negative ana 
stated that the metalling work was in progress. 

2.45. Asked to. state the reasons for not taking decision on the ten-
ders even during the extended validity period, the Ministry have furnished 
the following note: 

"The tenders could not be accepted within the validity because 
the following aspects had to be looked into before accept-
ance of the tenders: 

(i) Reasonableness of quoted tender premiums. 

(ii) Capacity of the lowest tenderer for executing the work of 
such large magnitude. 

(iii) A vail ability of funds for the work in view of the prevailing 
financial stringency: 

The processing of the tenders had to be carried out in consulta-
tion with the Ministry of Finance and additional information 
had to be called for from the State Public Works Depart-
ment. Hence it took time.''' 

2.46. When asked whether the Government was duty-bound to accept 
the lowest tender under the rules. the Chief Engineer, National Highways, 
Kerala stated during evidence: 

"We were satisfied with these tenders. Actually this alignment was 
passing through 4 Islands. The estimated were prepared for 
4 Islands. So much so, four estimates were prep:ucd 'fur the 
convenience and completion of work without delay. The ten-
ders were submitted to the Government of India and the 
Government of India had their own difficulties in taking de-
cision in this. As far as th~ second tender is concerned, they 
did not go to the Ministry and we were considering them. 
The problem is that at any given period of time, the estimate 
has to be made whether the tenders are· reasonable or not 
reasonable. So, the consideration of not accepting these rates 
at that time was not there. Our assessment was that the rates 
quoted were too high when especially· in other regions the 
tender rates were lower and the rates qut>ted by the tenderers 
were too high. Now. taking into account the present day 
rates and comparing the rates prevalent three yearo; back, we 



could aay that our assessment at that time was wrong. We 
lhould have accepted those tenders in whatever form they 
were." 

2 .• 7. The Commi~tee asked what would be the actual cost of· the 
work in the second reach on completion of the 'four portion and how · it 
would compare with the cost of work computed with reference to lowest 
tender of 1974. The Ministry of Shipping and Transport stated that the 
actual cost of work in the fourth portion was estimated to be Rs. 63.34 
lakhs as compared with the cost of Rs. 38.83 lakbs as per the lowest ten-
ders of 1974. 

2.48. According to audit paragraph, Government postponed construc-
tion of bridges in September, 1974 owing to financial stringency. On re-
consideration, they asked the State Government after a short duration of 
4 months in the same financial year, that the work could be taken up. 
The Committee desired to know the basis for reconsideration of earlier 
decision. The Ministry have replied as follows: 

"After Government of India's decision ahout inability to take up 
the construction of two bridges was communicated to the 
State Government in September, 1974, the Chid Minister, 
Keral'3, made a reconsideration of the case. Thert~after, it 
was decided at the Finance Minister's level in February, 
1975 to permit these works to be taken up." 

2.49. Asked to state the basis on which lump-sum contract or Rs. 
190 lakhs was arrived at. In reply, the Ministry h:lVe stated: 

"As the original lowest tenderer had backed out from bis offer 
after the lapse of the extended validity period. the &tate Gov-
ernment negotiated with him to give the work at his original 
quoted rates. But he demanded an increase of 25 p~r cent 
over his original quoted rates plus compensation f0r possible 
escalation in labour cost. This worked out to Rs. 194.69 
lakhs even without escalation and then~-aftcr. th~ ofl\:~i was 
considered unacceptable. The alternative was to retender 
the work. But it was felt that invitation of fresh tend~rs and 
,;ettling of the same after negotiation would involve consi-
derable delay. The State Government. therefor~. decided to 
entrust the work by negotiations to Messrs. Kerala State 
Construction Corporation. The lump~·ann figure of Rs. t 90 
lakhs was arrived at based on the schedule of rates of 197 4 
plus about 5 per cent extra for the variation in rates of labour 
and materials during the period of contract." 



~· " ~~:SQ. The Committee. enq~ired . about the dr~~~taq~es under which 
~ advances were paid to . the Kerala ·State Constru.®.,Qjl Corporation 
though there was no provision for such advances in the agreement and 
why approval of Government of India was not obtained before hand. The 
Ministly have explained the position thus 

"The advance was paid by the State Government becau$e a<.> 
cording to their view, the Kerala State Constntction CGr-
poration fully owned by the State. Government was in the 
early stages of its formation and was not iri a position . to 
commence the work entrusted to them unless some advance 
was paid to the Corporation. The State Government was an- · 
xious that the progress of these bridge work alre·a.dy entrust-
ed to the Corporation did not get held up for want of finan-
cial assistance to this Government Construction Corporation. 
Undet:, the circumstances the State Government sanctioned 
the advatnce to the Construction Corporation and then 
reported the matter to the Government of India for approval. 
The Government of India· has since given approval of to it 
subject to the condition that the normal inter~st should be 
charged for the amounts given· as advance. The advance has 
subsequently been fully recovered from the Corporation and 
as regards the realisation of interest, the State Chief Engi-
neer (National Highways) has reported that necessary action 
is being taken by him in consultation with the State Govern-
ment." 

2.51 •. 1be Committee note that work on the project for constnadion 
of a by-pass on National Highway No. 47 at Cochin which included con-
Mrodion of five bridges, one railawy over-bridge, approaches to the brid-
ges and road fonnation for a length of 11..5 kilometers was commenced 
in December, 1972. However, the work has not been completed so far, 
and the different items of the project are expected to be completed l•et-
ween December, 1982 and June, 1984 only. The Committee are con-
strained to note that on account of delay in taking deckion £'11 time by 
the Ministry of Shipping & Transport to whom the tenders were for-
warded by State PWD. the work has not only bee'!l dclaye!l ior over 1 0 
years but 'hM also resulted in an extra expenditure to the tune of about 
Rs. 58.76 lakhs to the exchequer. 1be Committee deprecate the delay on 
the part of th~ Ministry of Shipping & Transport in taki.ng so mnch time 
in takigg a decision in the matter. 

2.52. The Committee recommend that the Ministry of Shippin~ & 
Transport should examine this c~se "'ith a view to a~alvse fbe differenf 
facton which came in the way of finalisation of te.nders in time. On the 
ltllsi8 of their fiDdiDgs, suitable guidelines may be is!iiued by Government 



.. .. 
Audit Paragr"ph 

2.53. The work of widening and strengthening the carriageway to 2 
lanes from kilometre 251.370 to kilometre 254.600 of National Highway 
No. 47 (Vaniampara-Trichur section) was awarded to a contractor for 
Rs. 8.23 lakhs (28.7 per cent below the estimate) in November 1971 by 
State public Works Department of Kei"ala in anticipation of sanction to 

• the estimate for the work (estimate for Rs. 13.14 lakhs sanctioned by 
the Government of India in December 1971) and before finalising the 

. formation level and vertical alignment of the road. The :work was started 
by the contractor in January 1972 for completion in April 1973. 

2.54. Although according to the provisions of Manual of Kerala 
Public Works Department, the alignment and the design were to be 
finalised before commencement of work, in this case the formation level 
and the vertical alignment of the road were finalised only in June 1972 
and November 1972 respectively. After commencement of t'he work, the 
State Public Works Department (PWD) reviGed the design for the hori-
zontal curves of the road in two reaches in May 1972 and September 
1972; in July 1973, the department revised the side slopes in cutting 
reaches from !:1 in the approved estimate to 1:1 owing to the occur-
rence of slips due to insufficiel!cy of the slope provided in the estimate. 
TheGe changes in design ne~.:essitated acquisition of additional land and 
resulted in increase in quantities of excavation in ordinary rock (from 
450 to 56,275 cubic _metres) and hard rock blasting (from 29,700 to 
74,706 cubic metres). Due to .delay in finalising the formation level and 
vertical alignment of the road, change in side slopes during execution and 
consequential increase in the quantities of work. the period of construc-
tion waG prolonged and the contractor went in for arbitration in Septem-
ber 1973 demanding, inter alia, enhance-d rates for the work executed and 
to be executed beyond the stipulated date (April 1973) of completion. 
In terms of the award passed in June 1974 and confimed by the Sub-
Court, Trichur in August, 197 4, the contractor was paid (January 1977) 
Rs. 1.08 lakhs on account of enhancement of the rate (from 28.7 to 15 
cent below the estimate rates) for work executed beyond April 1973 
(stipulated date of completion). 

2.55. According to the contract, the contractor was to blast hard 
rock and stack the "useful materials" for measurement which he did. The 
4cpartment, however, recovered Rs. 0.51 lakh from .him on the ground 



that he had not sta<:ked the entire blasted material ~.·}Vas provid~ Jn 
the .. estimate framed by the department. Accordirig to the instl1Jctiot.l$ 
issued by the Chief Engineer, Buildings and Roads, in March 1969, the 
description of thiG item was to read "blasting in hard rocks and stacking 
the materials for measurement ....... ''. This modification was, bow-
ever, not incorporated in the schedule to the agreement. In his arbitra-
tion petition, the contractor disputed the recovery of Rs. 0.51 lakh made 
'by the .department from him. The arbitrator awarded (June 1974) refund 
of Rs. 0.51 lakh to the contractor; the amount was refunded in Januaryt 
1977. 

2.56. During the pendency of the arbitration proceedings, tbe depart-
ment terminated (August 1974) the contract at the risk and coit of the 
contractor. However, on another petition filed by the contractor in 
November, 1974, the arbitrator relieved him in June 1975 of the respon-· 
sibility of the execution of the balance work. The work left unfinished 
by the contractor was got completed by the department in April 1976 
through another contractor at 59 per cent above the estimate, which 
entailed an extra expenditure of Rs. 1. J 1 1akhs computed on the quanti-
ties of balance work with reference to the rates of the first contractor. 

2.57. The Ministry of Shipping and Tram;port had observed (Novem-
ber 1976) that the variations from the original estimate indicated that 
either there had been some error in setting out the alignment or that the 
survey for the original drawings was not accurate. The State Govern-
ment of Kerala stated (February 1980) that on account of the p~;::uli·ar 

site conditions, the quantities or excavation exceeded the estimates re-
sulting in prolongation of the period of construction and escalation of 
cost. 

2.58. The fact, however, remains that non-finalisation of the align-
ment of the road and its design before award of the work, resulted in an 
extra expenditure of Rs. 2.19 Jakhs and that the incorrect description in 
the schedule to th~ a~reement o{ the item regarding blasting in hard rock 
requiring stacking resulted in extra payment of Rs. 0.51 lakh to the con-
tractor towar&; stacking charges of blasted rubble, which he did not stack. 
No responsibility for the omission had been fixed. 

[Paragraph 13 (Sub-para 'D') of the Advance Report of the Comptroller 
and Auditor General of India for the year t 979-80. Union Government 

(Civil)] 

2.59. The Committee desired to know the reasons for awarding the 
work to the contractor without obtaining prior sanction of the Govern-
ment of India and. also before finalising the formation level and vertical 
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alignment of the road . 
.stated: 

The Ministry of Shipping and Transport havo 
• " 

"Even though the formal Ganction was issued by the Ministry on 
3rd December 1971, financial concurrence was given on' 
17th November 1971. Having come to know of the finan-
cial concurrence, State P.W.D. awarded the work on 29th 
November 1971, in order to utilise the limited working 
season in Kerala, e.g., November, to May. Besides, the con-
tractor's tender 28.7 per cent below estimated rates was 
considered very economical. The sanctioned estimate was 
based on formation level, vertical alignment etc. However, 
the details of vertical and horizontal curves were finalised by 
the State P.W.D. before actual execution." 

2.60. The Committee enquired as to why the formation level and the 
vertical alignment of the road could not be finalised before commence-
ment of the work as provided fer in the Public Works Manual. The 
Ministry have explained the position as follows: 

"The estimate sanctio:-~ed wa.; based on plan•.; and longitudinal 
sections showing the formation level and the vertical profile 
of the road. However, while working out details of the 
horizontal and vertical curves, in the respective sections be-
fore starting the work in the different sections, it was found 
that certain changes in the horizontal and vertical profiles of 
the road were required, in order to have better geometries 
and also to reduce the cutting to the maximum extent possi-
ble. The alignment could have been fixed by the State 
P.W.D., with greater accuracy at the time of investigation. 
However, changes are bound to take place during execution 
to some extent in hilly areas." 

2.61. The Committees desired to know the reooons for accepting the 
tender which was 28.7 per cent below the estimated cost. The Chief 
Engineer, National Highways, Kerala Stated, during evidence: 

"NormaiJy, the contractors would not quote that 
contractor came forward with his low rates. 
thought, he could manage within these rates." 

Jow; but thi<; 
Probably he 



2.62. Asked to state as to why the· required slope could not be assessed 
at the time of finalising the design, the Ministry have stated in a note: 

''A slope of -!: 1 was provided in the original proposal based on only 
visual observation and trial pits. The strata below could not 
be correctly visualised from this data. It was the general 
practice to provide -!: 1 slope for new roads in hilly areas in 
Kerala. However, during execution of this work, slips had 
occurred during rains in many places in the portion of cutting 
above the rock level 'Since the soil met with at that level was not 
hard enough to stand a slope of ! : 1, as originally provided. 
The soil was also interspersed with boulders. It was, therefore, 
necessary to flatten the slope to 1 : 1 in the portions above the 
level of hard rock. Such changes in slopes, as required during 
execution are common in hilly terrains." 

2.63. Enquired as to state whether any action had been taken against 
the officials responsible for incorrect description of the item blasting in 
hard rock and stacking in the schedule to the agreement. The Ministry 
have stated: 

"There was an inadvertent error on the part of State P.W.D. not 
to have incorporated . the description of item as per State Chief 
Engineers instruction viz. "blasting in hard rock and stacking 
the materials for measurement" in the schedule of Contract 
agreement. The schedule of contract agreement, however, 
provided for blasting in hard rock and stacking only the useful 
materials. The contractor stacked only the useful materials 
as per contract. State P.W.D. officers, however, recovered 
Rs. 0.51 lakh from' the contractor on the ground that he had 
not stacked the entire blasted materials. This recovery was 
not covered under the terms of agreement. As such, there 
is no loss to Government. No action has been taken against 
the State Government officers as no loss to Government was 
involved. However, the Ministry has advised the State Gov-
ernment to caution the concerned officials to be more careful 
in future in preparing schedules of contracts and a:lso avoiding 
uncalled for recoveries from contractors. 

2.64. The Committee pointed out that according to the State P.W.D. 
manul the details of alignment of the road should have been finalised before 
the award of the contract and if so, why this was not followed in this case. 
The Chief Engineer, National Highways, Kerala stated before the Com-
mittee: 

&&Yes, Sir. The manuoal came into force in 1973, but there were 
other circulars also, that all these things should be finalised 
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earlier. But there was oo delay because of finalisation of 
these minor details." 

The Director General, Road Development added: 

"First of all, on any type of terrain, the alignment is fixed tentative-
ly, and the exact alignment is fixed when the work goes on, 
and slight variations were more than normal. During our 
discussions it came out that this area was jungle and unsurveyed, 
and that is why this mistake. But the bigger problem is that 
the classification of the soil changed appreciably. What was 
originally envisaged to be ordinary rock soil turned out to 
be -hard rock underneath. The rates for hoard rock are very 
much ·more. Another aspect that really brought the contract 
into trouble was the side slope. While it was envisaged that 
wherever soil is good, side slope t: 1 would be good enough, 
but when the actual work was done, it was found that it would 
~ave to be made gentler to prevent damage to the road and 
keep the hill stabilised. That is why it was made 1: 1." 

2.65. The Committee enquired whether any steps were being taken by 
Government to prevent recurrence of such lapses in the execution of the 
projects. The Director General, Road Development stated: 

"This type of occurrences are within our knowledge, but I would 
submit that in the overall picture, these are relatively of small 
percentage. We have been issuing instructions and are trying 
to follow up. We have regional offices in most of the States 
now. A new high powered Committee is being set up under 
the directions of the Prime Minister to review the agency sys-
tem and to overcome these problems. At the same time, by 
and large, majority of the States have set up monitoring cells, 
vigilance cells and the process of land acquisition is being 
streamlined. As I mentioned earlier, we ourselves are going 
in for land acquisition to be done first and then start the work, 
but also keeping in mind that if land is acquired and work is 
not started, the land may get encroached. We · have issued 
instructions in this regard. The performance now is definitely 
much better than what it was ten years ago and we wilt 
continue our endeavour to improve it still further." · 

l.66 'lbe Committee note that the work of widenillg and strengthen-
lag the cani&geway to two bmes from kilometre .251.370 to kilometre 
254.600 of NatioDBI IDghway No. 47 (Van.iampara Trichur section) was 
awarded to a coattactor by the State Public Works Department in Novem-
"'!' -~m belore ......._. the formation level aod vertical allgllment of 
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the· ned. Tile work was originally taraetted to be completed by Aprl 
1973. However, on account of delay in finalising the formatioo level and 
vertical alipment of the road, change in side slopes during execution and 
COD&equential increase in ·the quantities of work, flle work \\'35 coas£der-
ably delayed and was completed o:~ly in April 1976 at an extra expenditure 
of Rs. 2.19 lakbs. Part of the work had to be got completed by another 
contractor. Another lapse 001 the part of officials of the State Pobllc Works 
Department in not incorporating in the schedule to the agreement the 
description of the blasting in bard rock and stacki;1g the material~ for 
meiiSU.l'ement resuited in extra payment of Rs. 0.51 lakh to the contrac-
tor. This is regrettable. 

2.67 The Committee are ·surprised to note that work on the project 
\l·as started without finalisation of the formation level and vertical align-
ment of the road mainly because the tender of the contractor was 28.7 
per ceDt below the estimated rate. The Ccanmittee deplore this tendency oD 
the part of Govemment age.ncies to start work on projects without pro-
per investigations and finalisation of details. They would li·ke to point 
out that in such cases ultimately t'he cost proves to be much more as 
is evident frcm the experience of the present case. 'l,he Committee would 
urge the Ministry of Shippi.ng & Transport and Stnte .\ge•1cies to be more 
careful in future in this regard. 

E. Widening and strengthening pavement of National High\\·ay "No. 7 

Audit Paragraph 

2.68 In October 1971, the Ministry of Shipping and Transport 
5anctioned the widening and strengthening of the pavement in km. 134/0 
to km. 146/4 of National Highway No. 7 between Madurai and Kanya-
kum::tri at a cost of Rs. 14.61 1akhs for completion by March 1973. The 
detailed estimate for the work was sanctioned (November 1971) by the 
Chief Engineer (Highways) of the Government of Tamil Nadu for Rs. 
14.61 Jakhs. 

2.69 There was no response to the tenders invited for the work in 
January, February, June and July 1972; on the fifth call of tender in 
December 1972, the work was awarded (February 197 4) to contractor 'A' 
for Rs. 15.48 lakhs at 23.7 4 per cent above the , estimate rates after nego-
tiation on certain conditions stipulated by him and the agreement with 
him was concluded in May 197 4; the work was to be completed within 8 
:months trom the date of handing over of site (21st June 197;1-). 

2. 70 The contractor smrted the work in September 197 4 and after 
.completing part of the -work (value: Rs. 0.81 lakb). discontinued \t in 
.December 1974 on the ground that further work could be proceeded with 
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·Oill,y if the levelling course, not contemplated in the agreement, was done 
fhst. The contractor did not also agree (March 1976) to execute the 
levelling course at rates derived from the agreement rates for the main 
work. Consequently, the department determined (June 1977) the agree~ 
-ment leaving only a further portion of work of value of Rs. 0.10 lakh to 
contractor 'A'. The balance of work was entrusted (March 1978) to 
contractor 'B' for Rs. 24.14 lakhs at the risk and cost of contractor 'A'. 
While contractor 'A' was yet (May 1980) to complete the portion of work 
left to him, contractor 'B' comp'eted the work in June 1979; the extra cost 
.recoverable fr,om contractor 'A' worked out to Rs. 4.77 lakhs. · 

2.71 Meanwhile, contractor 'A' filed (July 1976) an arbitration peti-
tion, against the entrustment of the levelling course work to him, which was 
rejected (June 1977) by the arbitrator. The appeal of the contractor against 
the award wa'S also dismissed (December 1979) by the District Court, 
Tirunelveti. The amount (Rs. 4.77 Jakhs) due to Government was yet 
{August l 980) to be realised. 

2.72 When the work was under execution by contraci.or ·s· the d~part­
ment took up the periodical renewal of black topped surfa:;e. The work was 
split up into 7 reaches and entrusted to three contractors including contrac-
tor 'B' (5 reaches) and executed during April to August 1978 at a cost 
of Rs. 1.61 lakhs. Within 3 months thereafter (June-N'ovemher 1978), 
the renewed surface was covered up by the levelling course done under 
the main agreement with contractor 'B'. Execution of the renewal work 
when the work of strengthening the pavement was· alre3dy .?ntrustcd to 
con~ractor 'B', resulted in an avoidable expenditure of Rs. 1.61 lakhs. 

2. 73 The estimate for the work was revised thrice; the third r~vised 

estimate was sanctioned by the Ministry in January 1980 for Rs. 2 7.02 
lakhs against the original estimate of Rs. 14.61 lakhs. The increase in 
,cost was main'y due to the higher tendered rates in the agreements with 
contractors 'A' and 'B', besides. Rs. 4.78 lakhs were incJuded in t~e revised 
·cstimitte for the levelling course work as a,!!ainst the provision of Rs. 0.10 
1akh in the original estimate. An expenditure of Rs. 33.72 lakhs was 
jncurred on the work up to April 1 980. 

2.74 The following points were also noticed: 
(i) Out of the mobilisation advance of Rs. 1.55 lakhs paid (July 

1974) to contractor 'A' Rs. 1.50 lakhs were yet to be re-
covered (August 1980); besides, interest of Rs. 1.30 lakhs 
(as at the end of April 19 80) on the advance and the extra 
cost of Rs. 4. 77 lakbs on the execution of the balance of work 
were also to be recovered (August 1980). 

•{ii) Due to defective execution of th~ ''-'a~er bound macadam work 
by· contractor 'A' in the widened pnrtion. the levelling course 
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had to be laid over the widened portion also through contrac-
tor 'B' at a cost of Rs. 0.41 lakh. The Divisional Engineer 
(National Highways) Division-II, Madurai stated (November 
1978) that the amount would be recovered from 'A'. 

2.75 The matter was reported to the Government of India in July 
1980; their reply was awaited (October 1980). 

[Paragraph 13 (sub-para 'E') of the Advance Repon of the Comptrol-
ler and Auditor General of India for the year 1979-80, 

Union Government (Civil)]. 

2. 76 The Committee desired to know as to why the levelling work 
was not anticipated and included in the tender notice which was issued 
by Government for widening and strengthening of the pavement of National 
Highway between Madurai and Kanyakumari. · The Ministry of Shipping 
and Transport have stated: 

''The need for levelling course was visualised and included in the 
tender notice and agreement executed with the original con-
tractor. However, the quantity of the levelling course was 
under-estimated while inviting tenders." 

2. 77 As regards the necessity of executing the periodical renewal work 
of black topped surlace when the work was clearly entrusted to contractor 
'B', the Ministry have stated: 

"Generally, renewals are done onee in 6 years as per the norms laid 
down by the Ministry. Last renewal was done during the year 
1970-71. The road in question lies in industrial area carrying 
very heavy traffic. Because of the timelag in the completion of 
the original work and due to the heavy traffic, a lot of undula-
tions and potholes were formed in this stretch necessitating 
renewal for keeping the road in a traffic worthy condition. 
It is note-worthy that renewals have been done selectively on 

•very badly affected short stretches which come only to about 
40 per cent of the total area in this reach. Had not this been 
done, the road would have further deteriorated causing disrup-
tion of traffic leading to public criticism and also necessitating 
expensive treatment with richer specification leading to extra 
cost. Incidentally, this has also reduced the quantity of the 
levelling course item done subsequently and also the cost due 
to adoption of cheaper specification." 

2.78 The Committee asked the latest position of recovery of dues 
from contractor 'A'. The Ministry have replied: 

"'Ibe works have just been completed and the extra cost to be 
aeovered from the original contractors consequent to execu-
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tion of work through other agency is being assessed and actlOD 
is being taken in consultation with the Government Pleader 
through the Court of Law. Further a petition has been filed 
in the Court of Principal Subordinate Judge, Tirunelveli, in 
O.S. No. 211/79 and IA 546 to atta~h an amount of Rs. 
2,29,926.25 decreed in .favour of the contractors M/s. Nila-
kantan Bros. as an Arbitration Award in another wort in 
Highways and Rural Works Wing." 

2. 79. Tbe Committee note that this work relating to widening and 
streugtbelling of tbe pavement in National Highway No. 7 between 
Madurai and Kanyakumari was awarded to a contractor viz., M/s. N'"daJam.,.. 
tan & Bros. Construction Pvt. Ltd., Madras in February, 1974 at a cost. 
of Rs. 15.48 lakh.s. The work was to be completed withi.B 3 months from 
the date of handing over of site (i.e. 21 June, 1974). However, the con-
tractor discontinued the work after completing only part of the work witla 
the result that the work had to be entrusted to another contractor for Rs. 
24.14 lakhs BDd the same was completed in Ju.n.e, 1979 only. The Com-
mittee ful'tber note that t!he estimate for the work has been revised thrice, 
the third :rel'ised estimate was sanctioned by the Ministry in January, 
1980 fur Rs. 27.02 lakbs against the original estimate of Rs. 14.61 
lakhs. As against this, an expenditure of Rs. 33.72 lakM bad been in-
curred on the work upto April, 1980. Tlms there has been a cost escala-
C:loa of more tHo. 100 per ceat. Moreover, the work wbich was to be 
completed i.n, 8 months time actually took about 5 yean. 

2-80. The Committee cannot but express their dissatisfaction at this 
state of affairs. They are further coostrained to observe tl1at in some other 
case also, e.g. coDStruction of a road bridge over Pamban, they have Doted 
the tendency On the. part of contractors to back out of the agreemenfB 
after completiDg only part of work with the result that Dot only the work is 
delayed but it also results iD avoidable extra expenditure. The Committee, 
therefore, recommend that the aDtecedents and past perforDI8DCe of Ole 
contractors should be thoroughly checked before awardi.n.g contracts re-
lating to such important works. The Committee feel that in view of this 
growing tendeacy of the contractors to back out of contracts, it would be 
more prudeot to undertake departmemtally as many works as possible. 

2.81 1he Committee DOte that a sum of Rs. 7.57 lakhs is doe froBI 
M/s. Nlakaotan & Bros. ConstructioD Pvt. Ud., Madras. The Commit-
tee recommeud that speedy action may be taken by Govemm&Dt to re-
cover the amount from the coatractor and the detailt of recOTery iafima. 
felT to lie ComiDlttee ea-ly. 
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P--Construction of a bridge across Pamban strait in National Highway No. 
49. 

Audit Paragraph 

2.82. The scheme to construct a road bridge across Pamban strait was 
intended to connect Mandapam on the main land with Pamban on lh~ island 
of Rameshwaram. 1t was to be 2,345 metres long with a 7.5 mel.tcs side 
roadway and 1.5 metres wide foot-paths on both sides and compris..:d 79 
pre-stressed concrete spans, a viarduct on Pamban side to allow the railway 
line to pass under the bridge and approach roads 6,062 and 2,262 metres 
long respectively on Mandapam and Pamban sides. 

2.83. The work sanctioned by the Government cf India {hcre·aftcr Gov-
.emment) in March, 1972 at an estimated cost of Rs. 532.87 Jakhs was 
technically approved by the Chief Engineer (National Highway~) 0f the 
State Government in April, 1972 for Rs. 546.78 lakhs; the estimate was 
later revised to Rs. 815.83 lakhs (September, 1978). The incr.:ase in cost 
of Rs. 269.05 Iakhs was mainly due to increase in tendered cost of the 
main bridge (Rs. 97.4 7 lakhs), increase in cost of steel and c-?mcnt 
(Rs. 55.38 lakhs) and higher cost o'f approach roads (Rs. 42.38 Ltkho;). 
The revised estimate had not yet been approved by Government {October 
1980). Rupees 456.87 lakhs had been spent so far .(Octohrc. 1980). 

2.84. Mention was made in paragraph 24 of th~ Supplementary R~.:port 
·Of the Comptroller and Auditor General of India for l'J73-74 (Part-H) 
-Union Government (Civil) about call of tenders and entrustment (Octo-
ber, 1974) of the main bridge work to contractor 'C' for Rs. 51 ~.08 1akh!.. 
The work was to be completed in all respects within 4 years from th~ date 
of handing over the site (17th November, 1 974), th~ progress 0f work 
being maintained as per PERT chart to be furnished by the. contractor and 
approved by the department based on the "preliminary master net work" 
forming part of the agreement. The bridge sanctioned in March, 1972 had 
not been completed (October, 1980) even after 8 years due to slow progress 
and subsequent stoppage of the work (July, 1979) by the main bridge-work 
contractor. The approach roads being executed through other contractor's 
had also not been completed (June, 1980) due, inter alia, to delays in hmd 
'acquisition. 

2.85. '{'he contractor was not liable for risks arising out of Acts of God, 
such as earth-quake and unprecedented floods and was entitled to comren-
sation for loss, damage or destruction arising out of such acts. However, 
the project being executed under marine conditions, in an area susceptible 
to cvclone, gale. tidal bore and storm, the contractor was to judge the risk 
Involved and plan his works, if necessary, in consultation with meteorologi-
,cal and otber related departments. No loss due to above or similar causes 
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•hich were in tune with natural and seasonal conditions and lot of unprel 
cedented nature and of excepti011'8lly heavy magnitude . was eligible for 
compensation. Befote commencing the work, the contractor was required 
to insure against any damage, loss or inquiry which might occur to any 
property or to any person by or arising out of the agreement. Amount of 
Rs. 6 lak:hs was specifically added by the contractor in the bid amount to 
cover the insurance premia. 

2 .. 86. The following points were noticed in test-check in oa dit of the 
contract. 

2.87. As required in the agreement, the contractor did not submit de-
tailed designs of the various components of the work in time l.o facilitate 
their approval by the department and commencement of the work as per 
preliminary master net work. The designs frunished were also not in proper 
form and had to be modified to conform to standard specifications in force. 
As Per the net work, the contractor was to start the work in the non-naviga-
tiOB portion in Februmj, 1975 and in the navigation portion in November, 
1975. The PERT Chart was approved by the department in October 1975, 
about a year after the acceptance of agreement and 8 months after the 
due date for commencement of work, by which time, it had already become 
outdated in some respects; it did not also conform to the "Preliminary 
master net work" as required under the agreement. The contractor started 
tbe work in the above two portions only in September 1975 and January 
1977 after 7 months and 14 months respectively. 

2.88. According to the Chief Engineer, Pamban Bridge Projt:ct (April, 
1975 and February, 1976), the contractor did not have the sophisticated 
instruments required for fixing the alignment and prior positions and there· 
was no engineer at the site with experience in actual execution consistent 
with the magnitude and nature of work. 

2.89. There wa'S consistentlY poor performance on the part of the 
contractor. Because o'f the repeated failure to show due progress, penalties 
aggregating Rs. 0.80 lakhs were imposed on him from time to tim~. How-
ever. there was no marked improvement in the progress and the contractor 
was able to achieve a progress of 32.85 per cent only up to 16th November, 
1978, the originally stipulated date for completion of the entire work. 

2.90. On 24th November, 1978, seven days after the original c..:-ntract 
period was over, a cycJone hit the Mandapam Const causing damage and Joss 
to the infrastructural facilities and machinery of the contractor. The con-
tractor preferred a claim of Rs. 20.66 lakhs towards compensation for the 
damages and loss sustained by him. The claim was under consideration 
of the State Government (October, 1980). It was observed that the 
Meteorological Department, which was consulted, stated (November, 1979). 
that the cyclone was not of unprecedented nature as compared with that 
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~ J)ecemher, 1964. ·TDe CODtract0r :bad aot .insured dae•:; works ·.:ane 
all equipment as required under the _agreement, for which purpose . ·tire 
contractor had added Rs. 6 lakhs specifically to his bid. 

2.91. After achieving a tfurther progress of only 3.1 S per cent · (i .. e:, 
total 36 per cent), the contractor stopped the work in July, 1979 citing tho 
damage and loss as the reasons for his inability to mobilise the required 
funds for further work. The contractor was granted 7 extensions of time 
for completing the work, the last one to the end of December, 1980; the 
work continued to remain at a standstill (October, 1980). 

2.92. According to the billing schedule included in the agreement, the 
interim payments were to be made for each part of the work at a percentage 
of the total agreement va]ue as indicated in the schedule. An evaluation 
made by the department in August, 1979 revealed certain distortions in 
the 'Schedule as detailed below:-

Item of 
work 

Percentage of cost Percf"ntag~" of 
as per sanctioned agreement 

estimate value as per 
billing schedule 

--- ___ , ____ ., ____ -~~- ---· - ---------.. -- ' .... -------

Non-navigation spans Foundation 

Sub-structure 

Super-structure 

Navigation spans FourJdation 

Sub-structure 

Super-structure 

General 

---·-----· --------·- ---·----

22.80 

12.60 

43.20 

6.70 

2.60 

7.70 

4.40 
- --------~--------- ., 

39.10 

16. 4 . 
28.95 

5.00 

0.76 

9.23 

0.7::! 

The rates for non-navigation spans were disproportionately higher as com-
pared to navigation spans. Even within the non-navigation portion, the 
earlier stages of work like foundation were weighted in favour of the ('on-
tractor. 

2.93. Although the height of the sub-structure of the non-navigation 
piers varied from 4.957 metres to 19.063 metres, the payment to be me1cte 
for each pier was uniform at 0.19 per cent of the total value of agreement 
irrespective of its height. As the contractor proceeded with the work on 
the piers nearest to the shore on either side involving minimum height. 
he received disproportionately higher share of the payments in the initial 
stages. The failure to include a billing schedule in the agreement, which 
would ensure interim payments comm~nsurate with the value of work done, 
had resulted intemporary overpayments to the contractor which could not 
be quantified. 
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2.94. The tie-up pro'rision in the agreement regarding maintenan~ of 
proportionate PrOgress between ~vigation spans (includil}g. anch~ spans) 
and non-navigation spans was introduced with a view to safeguar~ ·interests 

·of Government as the. contractor bad quoted disproportionately low rates 
for the former which were more difficult to execute. However, the depart-
ment did not enforce this condition strictly. 

2.95. While the agreement stipulated witholding of interim payments 
for any failure to show proportionate progress among the twO portions of 
the work, payments continued to be made. The Chief Engineer repOrted 
to the State Government in August 1979 that from April 1978 proportion-
ate payments were being made for the navigation and non-navigation span1 
instead of completely witholding the payments. While the proportion 
worked out to 1 :5.7, even this proportion was not adhered to during Octo-
ber 1975 to March 1978 (when it wa'S 1 :31.47) and from January 1979 
to July 1979 (when it was 1 :63.16). Although the contractor did not 
start work on the navigation portion till January 1977, tie uP clause in the 
agreement wa'S not enforced and Rs. 56.88 lakhs were paid to him between 
December 1975 and January 1977 for non-navigation portion in contr::t-
vention of the conditionslof agreement. When work was stopped in July 
1979, the value of work done in navigation portion was only Rs. 13.23 lakhs 
8'S against Rs. 208.11 l'Bkhs in non-navigation portion working out to a 
proportion Of 1: 15.73· as against the required proportion of 1 :5.7. While 
the entire payment of Rs. 221.34 Iakhs was in contravention of the condi-
tions of agreement, the excess payment resulting from the non-adherence 
to the Proportion of 1 :5.7. amounted to Rs. 132.70 lakhs. Thus, the 
contractor stopped work after obtaining a disproportionately h q_~er share 
of payments for the easier portion of the work. 

2.96 As per agreement mobilisation advance of Rs. 20.52 lakhs was 
p"aid to the contractor 'C' in November 197 4. Against the machinery 
advance of Rs. 30.78 lakhs contemplated in the agreement Rs. 16.45 lakhs 
were pnid to him between March 1976 and December 197~; a rash 
advance of Rs. 10 lakhs w~s also made (March 1977) against bank gua-
rantee and ·reckoned against the ceiling for machinery advance. The ca~h 
advance was to bear interest at 16.5 per cent Per Year and was to be uti1ised 
for certain specified purposes and within specified period (60 to 120 days) 
from the date of payment of the advance. 

2.97. Failure to utilise the advance as stipulated was to entail encash-
rnent of bank guarantee for the entire amount of Rs. l 0 lakhs at the end 
of 120 days from the.date of payment of the advance. However, extension 
of time upto end of December 1977 was granted (September 1977)hy the 
Chief Engineer for completing the various items Of work. While one item 
Cff work, viz., launching girder relating to Mandapam side was comple-ted by 
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December 1978, the launching girder relating to Pambam side bad not bee111 
completed so far (October 1980). The departmen~ however, did not 
en.cash (October 1980) the bank goorantee. 

2.98. Although the launching girder for Mandapam side was one. of 
the items covered by the cash advance of Rs. 10 lakhs, the contractor was 
again paid a machinery advance of Rs. 4.32 lakhs for the same girder in 
December 1978. 

2.99. As per the agreement, the contractor was to construct detours 
for the U'Se of traffic at the construction site at his cost. However, the 
department paid (April 1978) Rs. 1.74 lakhs to the Railways towards 
temporary diversion of railway track to facilitate the execution of pier 
foundation for the bridge work, resulting in an extra contractual concession 
to that extent to the contractor. 

2.100. The department purchased (March 1973) -a boat with a draft 
of 3i feet from the Fisheries Department of the State Government for 
inspection purposes at a cost of Rs. 0.55 lakh. Between April 1973 a!~d 
February 1976, the boat was utili'Sed for inspection purposes only fClr 5 
daYs. It could not be put to effective use as the boat could not reach the 
alignment which was accessible only to smaller boats and the department 
bad to purchase (August 1975) 2 fibre glass boats with 9 inch draft (eost: 
Rs. 22,000 each) for the purpose. Since April 1973 the department spent 
Rs. 0.33 lakh on the crew, fuel and repairs and maintenance of the boat. 
The bOat was sold to contractor 'C' for Rs. 0.23 lakh in July 1978. The 
sale was yet (October 1980) to be ratified by the State Government. 

2.101. The purchase of the boat not suitable for the work rc~ultcd in 
an infructuous expenditure of Rs. 0.65 Ialkh after setting off the falc 
process of Rs. 0.23 lakh. 

2.102 The delay in comPletion of the work had resulted in the r~st­
ponement of the benefits anticipated from it. Corrosion is a serious f::tctor 
in the area. The beam shutters, trusses, etc., were exposed to the elements 
for more than a year and if not used within reasonable time, the metal was 
likelY to be eaten away. The reinforcements in the incomplete structure 
were exposed to corrosive elements. With delay in resumption of the work, 
the possibility of corrosion endangering the structures could not be ruled 
out. The contractor had not taken any steps to protect the structures. 

£Paragraph 13 (sub-para 'F' o'f Advance Report of the Comptroller and 
Auditor General of India for the ye-ar 1979-80, Union Government 
(Civil)] 

2.1 03. The Ministry have informed the Committee that the work of 
construction of a high level road bridge across the Pambam Starit on NH 49> 
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in TBJD.il Nadu was initially Proposed for inclusion in the Second Five Year 
Plim at a cost of Rs. 1.00 crore based on a rough estimate received froin 
tho State Government in February, 1956. An estimate for investigation 
works for the bridge w~ sanctioned in March 1959 for Rs. 25,000/· which 
was later revised toRs. 65,700/-. But, due to paucity of funds the project 
was deferred during the Second as well as 3rd Five Year Plan periods. 
Finally this work was included in the Fourth Five Year Plan for National 
Highways in Tamil Nadu and accordingly proPosals for the work at an 
estimated cost of Rs. 652.00 lakhs were submitted by the State Government 
in December, 1970. 

2.1 04. The Committee desired to know whether the reasons for in· 
crease in cost of construction of the bridge from Rs. 532.87 lakhs to 
Rs. 815.83 lakhs had been analysed. The Ministry of Shipping and Trans-
port have stated: 

"The reasons for the increase in cost from Rs. 532.87 lakhs · to 
Rs. 815.83 lakhs have been analysed. 

The excess is due to the following: 

-----· ····-·· - ··- ----. ·-·- ---

(i) lncrea<~:e rlu(" to morlificatinn of the estimate· complyir g- witl1 :Mi1 i:·try's 
c-omments ar,d clue to revision of rat!'ll to ccmert scJ.c·rlu1<· of 

Rs. lakhs 

rates pre,•ailir:g at the time oftechnical apprc)\'al Lo tl.c e~tin•at<- 13.91 

(ii) Tc!ldrr Exrns Lr thl' mai11 bridge . 97.47 

(iii) Increase in c?st ~f_Dl'J,>artm~r1tal supply ofmatcrials \'IZ. cement 
andsteelwluch Ismevitablcm allca.-;cs ofwr•rks . 50.38 

(iv) lnr···r·a·;c in existing pwvisions aNI additio1:a1 it('ms uf wr-rk fotu.d 
necessary during ar.tnal execution of th<' W(•rk 39.65 

(v) Excess in the sub-works of forming approaches O!t bot!~ sid<·~ 0 r the 
bridge . . . . . . . . . . 42.33 

(vi) Excess due to con tingencics, Agency charge5 etc. . 39 .17 

282.96 

The revised estimated cost of Rs. 815.83 lakhs was projected in Septem· 
ber, 1978 as explained above. 

The Previous contract has been terminated and fresh tenders are to be 
calle,d for balance works 

This revised estimate of Rs. 815.83 lakhs is likely to be further exceeded 
on account of the tender premium for entrustment of balance works and 
4094 L. S.-6. 
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also due to e&ealation of cost of materials such 'as cement, ·and steel ~ be 
supplied by the DePartment." 

'· 

2.105. Explaining the part plaYed by the Ministry of Shipping 
Transport in getting the project complett;<I, the Director General 
during evidence: 

and 
stated 

"In such projects and especially in this project we have played a 
very active role right through. In fact, initially for the tenders 
and also for their approval they have come to us. Similarly, 
at every 'Stage we have been after the State and we have been 
after the contractor through the State and we have been asking 
them to get the work done quickly. In fact the approval of 
the designs has been done by the Ministry. So at every step 
we will be taking note of the delays and taking note of all fac-
tors, the lapses, etc., which have resulted in the termination 
of the contract of the contractor which was after a series of ins· 
pections and meetings held by the Ministry even at Minister's 
level with the State Ministers and everybody concerned trying 
to tell the contract or ask the contractor to proceed or not." 

2.106. The work was sanctioned in March, 1972 and it was allotted 
to the contractor in November, 1974. The Committee enquired about 
~he reasons for the delay of more than 2~ years in assigning the work 

to the contractor. The Director General of Road Development, Ministry 
of Shipping and Transport stated during evidence: 

"After the contract was sanctioned we had a pre-qualification of 
tenders done. We invited the tenders. The first was a pre-
liminary notice for pre-qualification of the tender. That was 
not the formal tender. That was to know from the various 
firms who apply and assess for ourselves whether these firms 
are capable of carrying out this work or not. Otherwise 
most of the firm:; can apply. We did that pre-qualification 
and in February 197 3 we sold the tenders to 12 firms whom 
we pre-qualified-'Yes, they will be capable of doing the 
work.' That was in February, 1973. The tenders were re-
ceived after a month-that is in March 1973. Then the 
tenders came to us because the initial study of the tenders was 
done by the State in July 1973." 

2.107. In reply to a question, the witness admitted that Government 
took more than 1 t years to finalise the contract and meanwhile the cost 
of the project had gone up. ·:r ~ 

. ) 
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2.108. In reply to another question, the witness said that the pro-
posals were initiated somewhere in the Third Plan. Sometimes the 
proposalG were mooted much earlier but they did not find a place in the 
Plan. When the actual estimates of the projects were prepared than only 
they were included in the Five Year Plan. 

2.109. Referring to the points mentioned in the audit paragraph, the 
Director General stated: 

"The first paragraph says the bridge was not completed by 
October 1980. After completing 36 per cent of the work, 
the contractor stopped the work and the work had not been 
resumed, the corrosive action of the elements was likely to 
affect the safety of the incomplete structures adversely. I 
would like to submit that the facts are rorrect. The project 
has not been completed and the work also has not been fully 
resumed. It has been poartia11y resumed after court's clearance. 
Court bas also said that work will not be awarded to any new 
contractor ti11 the case is decided." 

2.110. Asked to state whether any machinery existed for identifying 
the officers involved and fixing the resppnsibility. The witness stated: 

"We request the State Government who are the agency of the 
Ministry to hold the inquiry." 

2.111. Enquired to state whether the audit paragraph was brought 
to the notice of the State Government. The Director General stated: 

"Draft para went to· the State Government in 1979 and -an incom-
plete reply received from them which did not cover the en-
tire para was sent to the A.G. . . . Apart from \vriting ]etters 
our officers have been going there continuously not only for 
the para but also in respect of the progress of the work. Our 
Minister had to intervene in respect of the progress of work. 
The Minister intervened and the Chief Minister was reques-
ted to come so that in respect of progress nf work be taken 
immediately." 

2.112. Asked to smte the nature of control exercised by the Planning 
·Commission on. such matters. The Adviser (Transport), Planning Com-
mission stated: 

"We hold quarterly review meetings with the Ministry of Shipping 
and Transport and we bring to their notice the delays that 
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are taking place in the completion of the projects. Monitoring: 
by the P1anning Commission is of a broader nature and we· 
impress upon them the need of expediting the work. A~ 
these meetings take place at quite a high level we hope that 
it will have a good effect on Ministries, on the people below 
in completing the projects which are lingering for a long 
time." 

2.113. i'he Committee wanted to know whether any aotion had been 
taken against the contractor for slow prO!:,J'fess o'f the 'Nork and its subse-
quent stoppage in July, 1979. The Ministry of Shipping and Transport 
have replied: 

"Fines were imposed on the contractors as per terms of contract 
forfeiting a total amount of Rs. 81,000 I- on 29 occasions be-
ginning from October, 1976 to Septemb~r, 1980. 

Finally, whe.n the contractors stopped all works from Jnly 1979 
their contract was absolutely determined on 29-12-80, in 
terms of the provisions in the agreement and after obtaining 
legal opinion. 

With the result of determination of contract, E.M.D., of Rs. 
50,000/-, Security Deposit of Rs. 50,000 remitted by the 
Contractor and withheld amount of Rs. 11 ,06,000/- from · 
the contractor's running bills due to them on completion of 
work were forfeited to Government. Besides forfeiture, mate-
rials and machineries belonging to them were taken posses--
sion of by the Department. 

The forfeitures ordered on the termination of contract could not 
be implemented due to the stay order issued hy the High 
Court pending disposal of the suit filed by the contractors 
(suit filed by the Contractor for the change in Arhitrator 
and for praying for certain other facilities)." 

2.114. The Committee pointed out that there were three instances 
when the particul-ar contractor during the same time was awarded contracts 
for different projects. He bad committed default on all the three 
occasions and had stopped the work before completion. The State Gov-
ernment or other agencv had to spend more money on completion of these 
proJects. Asked to state whether in view of his poor performance, any 
inquiry was conducted by Government before awarding this contract to 
the contractor. The Director Gener:a1 stated: 

''The three works that you have mentioned, they were awarded 
more or Jess during the same period and the cance11atlon 
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Of the other works also was concurrent with this work or 
while it was in progress. This work was concelled later. It 
should have been cancelled much ear1ier." 

.In reply to a query, the witness said: 

"I am told that this particular firm left another work during the 
period 197 4 or thereabout. I have not been able to get the 
exact reasonG. Otherwise, they were having fairly good per-
formance, earlier." 

2.115. As regards non-submission of detailed designs by the contrac-
tor in time to facilitate their approval by the department and commence-
ment of the work, the Ministry have stated: 

"According to the provisions in ontract, programme for design 
c;ubmission was furnished by the contractors only after re-
peated demand by the department. 

Despite the above time scheduled for submission of various designs, 
the contractors did not stick to the dates for submitting the 
derailed designs for various components, even though re-
peated remi:1ders '\\'ere issued to expedite the submission. 

Further, delays were caus~d due to protracted correspond~nc~ \\'ith 
the contractors for removmg deficiencies found in thar 
designs. 

The above facts are due to the gress inadequacies in their org:Jm-
sational Get up. 

There was further time lag in commencing certain parts of the 
work even after the approval of the design." 

2.116. The Committee desired to know the time of submission of 
<drawings by the contractor and their approval by the department. 
"The Director General replied that the drawings were submitted by 
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the contractor in June, 1975. Those drawings were referred back to 
the contractor seven times for modification and changes were approv ... 
ed by the department on 6 September, 1976. He admitted that there 
was delay of more than a year in according approval to the draw-
ings. In reply to a question. the witness stated: 

"But this problem of the drawings coming and the designs 
being approved~ if I may submit, it can be done much bet-: 
ter. But it depends upon the quality of the consultant or 
the firm which has to submit these things, or whether they 
have engaged a good consultant or a good firm for the pur-
pose, or who do they have with them. There is no doubt 
about the delay." 

2.117. According to the audit paragraph, the PERT chart was ap-
proved by the department in October, 1975, about a year after the 
acceptance of agreement and 8 months after the due date for com-
mencement of work, by which time, it had already become outdated 
in some respects. It did not also conform to the 'preliminary master 
net work' as required under agreement. The Committee desired that 
a note might be furnished by the Ministry on the above comments 
made by the audit .. In the written note furnished to the Committee, 
the Ministry of Shipping and Transport have explained the position 
thus: 

"As per agreement, the date of start of the work is 17.1 1.74. 

The Pert Chart submitted on 12.2.1975 by the contractors con-
tained many inadequacies and had to be revised several times 

before a final approval could be given on 16.10.75. 

Due to persistent delays in the progress of work, the Pert Chart 
became outdated even though the contractors should have 
taken necessary action to make good slippages and catch up 
with the targets contemplated in the Pert Chart. The con-

tractors had given a revised Pert Chart only once and that 
too could not be followed. Due to repeated slippages and 
slow progress the definite date of completion of work could 
not be assessed and hence further revision of Pert Chart 
became fruitless. 

The Pert Chart was more or less in conformity with the Preli-
minary Master Net Work, but with slight modification in 
commencing the work to suit the site condition and for-
organising the constructional activities." 
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2.118 The Committee enquired as to how the department rontem· 

plated to complete the work. The representative of the Ministry of 
Shipping & Transport (Road Wing) stated, during evidence: 

"The work has to be done at the risk and cost of the contractor 
whose contract has been terminated. The tenders, for that 

purpose, have already been floated. The court has also 
said that no tenders will be accepted till they have finally 
decided the case. Some work on the non-navigational side 
where some work was done by the contractor has been 

allowed by the court to be progressed by us in the interest 
of work. We are going ahead with that." 

2.119 The Chief Engineer, Pamban Bridge Project, Tamilnadu 
added: 

"We are doing the work departmentally. After repairing in-
frastructure and machinery, we started the work depart-
mentally. Before awarding the contract, we will defi.nitely 
approach the court and get the work entrusted to some 
other agency." 

2.120 The Committee have been informed that the cairn of R'S. 
20.66 lakhs of the contractor towards compensation for the damages 
and Joss sustained by him on account of a cyclone hit was found to be 
untenable in terms of the provisions in the · contract and hence it was 
rejected by the department. 

2.121 The Committee wanted to know as to why the department 
did not verify whether the contractor had insured the work as pro-
vided for in the agreement when the contractor had added Rs. 6 
lakhs for the purpose in the bid. The Ministry have furnished the 
following note explaining the position: 

"The Department verified it and the lapses on the part of the 
contractor to take insurance had been brought to the notice 
of the contractor on a number of occasions. 

However the Department had ensured that the contractor had 
insured the hypothecated machineries by paying a premium 
of Rs. 71.225.60 to safeguard the interest of the Goverr~· 
ment. 

They failed to take insurance to cover the work done and their 
machinery etc. despite .repeated letters to them' and they 
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took risk. Hence they suffered the :loss of ·their· properties. 
· But no damage occurred to the work done. · In case of my 
damage .to the work done and paid to them, the depax-t-
mental claim on the contractor will be valid and flled 

before the Arbitrator" 

2.122 The Committee. drew the attention of the witnesses to the 
following extract of the letter* No. 11500/74-7708/DB dated 4 
Sep.tember 1975 from the Ch1ef Engineer, Tamilnadu to the contrac-
tor. 

'·I wish to inform you that you don't have even the necessary 
sophisticated instn1ments required for fixing the alignment 
and pier positions at site correctly. As such the align-
ments and other fikd details submitted by you were not 
acceptable and only after protracted correspondence with 
you some qualified approvals could be given by the Depart-
ment in order not to delay the work further.'' 

2.123 The Committee pointe~t out that from the contents of the 
letter it was clear that the standards had been lowered and Govern-
ment knew that this contractor did not have the capability and did 
not have the required equipment. The State Government or the 
Ministry of Shipping and Transport did not take any action against 
the contractor and payments were made to him. The Director 
G"neral replied: 

''Regarding the sophisticated equipment, we are doing 50 
or 60 'Jridges. Some equipment may be somewhere else 
and they will get it. Even the biggest contractors do not 
have all th·~ equipments readily. Yet, they quote that 

they will do certain work with certain equipment. We 
give some advance money wherever agreed upon to 

fabricate equipmEnts etc. We ourselves had not visua-
lised that he will havP all the sophisticated equipment~ 
with him all the time." 

2.124 Enquired whether the capability of the contractor to 
undertake the work was assesseCl by the Ministry of Shipping and 
Transport. The \Vitness said: 

''I have no record to show this. I take it, it was not done.·· 
In reply to a question, the witness stated: 

''It is done by the concerned State Government." 

• Not vetted in Audit. 
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2.125 The Committee d.e&ireJ to know the reason for accepting 
.a billing schedule which provided for disproportionately large 
amounts to the contractor for the easier portion of the work taken 
up in the initial stage. The Ministry have stated. 

·'The billing schedule gi\·en by the contractors in their ten_ 
der was analysed and got modified to the extent possible. 
It may be stated that as per the billing schedule the <rate 
per RFT for payment to work in non-navigation span 
comes less than that for navigation span. Hence the 
billing schedule was found reasonable and accepted. 

Generally the different 
works. So higher 

and accepted. 

part of the work is the 
rates for foundations are 

'foundation 
justifiable 

rrhe break up of total co~t for navigation portions according 
to billing schedule tallies almost with the break up pro-
vided in the sanctioned estimates.'' 

2.126 As regards unifc.,rm rate of structure of non-navigation 
Fiers agreed to by the department and paid to the contractor irres-
pective of the height of the substructure, the Ministry have fur-
nished the following note; 

"Quoting uniform avcrag~ rate for piers irrespective of 
height as r,iven in the billing schedule is the usual prac-

tice in lumpsum contracts wherein such fine discrimina-
tion is not made and therefore uniform and average rate 
for pier was accepted. In general. all bridge ,,•arks \dll 
be commenced from the banks only. So also in this 
work for practical reasons work pertaining to nan-navi-
gation spans was commenced on both the shores and 
proceeded towards the centre to a considerable length 
before it came to a stop. Hence the payment had neces-
sarily to be made as per the accepted rates ~or the work 
done." 

2.127 The Committee asked the reasons 
tie-up provisions of the agreement strictly. 
explained the position thus: 

for not enforcing the 
The Ministry have 

''The tie.up clause . was meant for safe-guarding .the interest 
Qf Govern~ent so .that. more difficult work in. navigation 



68 

span progresses simultaneously and proportionately 
wi!h the work on non-navigation spans. 

There was a delay . in the commencement of work in naviga-· 
tion spans due to the following reasons: 

(a) Late submission of designs by the contractors; 

(b) Time involved in the protracted correspondance for 
removing the deficiencies in the design; and 

(c) There was also a time lag in the actual commen,~ement 
of work after approval of the drawing in spite of 
penalties imposed on the contractor as per agreement. 

But until such time, ·the work in non-navigation spans could 
be taken up and therefore was allowed to progress in the 

interest of work and payment was made for the work 
done as per the billing schedule. 

After sufiicient progress was achieved in the navigation span, 
the tie-up clause was enforced from that date for the 
work done lRter on in both navigation and non-navigation 
spans. Thus, the tie-up clause could be enforced from 
April 1973 to December, 1978. The tie-up clause was re-· 
laxed in the intere~t of work as it was possible to do 
work in the non-navigation span. The contractors could 
not resume the work in the navigation portion till July 
1979, when they stopped the work." 

2.128 The Committee wanted to know whether any responsi-
bility had been fixed for the excess payment of Rs. 1.32 crores. The 
Ministry have stated: 

"The total value of worl< done in the navigation span is Rs. 
13.23 lakhs whe.reas the value of work done in non-navi-
gation portion is Rs. 208.11 lakhs. As per the tie-up 

cl'Buse, payment on non-navigation portion ought to 
have been restricted to Rs. 75.40 lakhs (13.23 x 5.70). 

The reasons for non-enforcement of tie-up clause by re-
covering the payme11t already made to the tune of Rs. 

132 lakhs (208.11-75.40) are already explained in the 
above mentioned note. 

Payments were made only for the works actually done at the 
rates accepted 1n the billing scheduled' and· hence no 
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excess payment was made to the contractors. Hence 
question of fixing responsibility for excess payment does .. 
not arise.·· 

2.129 During evidence, the representative of the Ministry of 
Shipping !'.z Transport (Road Wing) stated bef·ore the Committee: 

"The excess payment is calculated in this manner. If the. 
tie-up clause had been followed, if it had been enforced 
on the contractors, he would have worked simultaneous-
ly en the navigation span which was more difficult and 
also on the approach road and land; he would have 
worked both on navigation and non-navigation span. The 
naviga1ion span work was more difficult. We visualised 
that these could not be done simultaneously. do far as 
enf.orcement is concerned, we have already accepted that 
there was a fault on our part.'' 

2.130. The Committee referred to the extract of a letter* No. 
11500/74-77 /D3IDB dated 4 September, 1975 written by the Chief 
Engineer, Tamilnadu to the contractor: 

·'The contractor shall maintain proportionate progress in 
non-navigational and navigation spans as per the proof· 
PERT chart. Failure to maintain the progress in both 
navigation and non-navigation spans as pe.r the chart 
shall entail with holding of interim payments for both." 

2.131 The Committee pointed out that inspite of the fact that 
the contractor did no deliver the goods and keep the schedule, the. 
payment had been made in eJ-.cess. The Director General, Ministry 
of Shipping nad Transport stated 

''As I have already submitted, there is no doubt that ti~-up 
clause could have been and should have been enforced. 
'l'o that extent we have already accepted. We will ask 
the State Government to take action against those res-
ponsible for this. In regard to the second part of the 
question, as I have already submitted, although the tie-
up clause has not been enforced, the payment that has 
been made to the contractor is the payment for the work 
actually done by him. This payment should have been:· 
due to him in any c~se." 

~---·---- -----·-····--·- --------- -· 
*Not vetted in Audits. 
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:In reply to a question, the witness stated: 

"\Ve have accepted that we have not followed the tie·up 
clause and for that someone has to be· held responsible. 
Vve are asking the concerned person to fix up the res-
ponsibility. Now, so far as the excess payment is t.!Oncern-
ed, you have already stated that it was not acceptable to 
you. I have to state in this connection that if we fol-
lowed the tie-up claus€ and if we had gone according to 
the schedule. he should have -also done the entire wrrk 
on the nevigation span. In that case, Rs. 132 lah.hs 
would have t.o be paid. Since he has not follov;ed the 

tie-up clause, we could have invoked the petnlty clau~ • .:: also. 
we could have stopped the payment also .. , 

2.132 In reply to a question, the representative of the :'dinistry 
of Shipplng & Transport stated before the Committee: 

"The work has to be done at the risk and cost of the cor:tra~­
tor whose contract has been terminated. The te~~'.lers, 

for that purpose, h&vc: already been floated. The court 
has also said that no tenders will be accepted t:H they 
have finally decided the case. Some work on the non-
navigational side \VhEic some \vork was done by th'" con-
tractor has been allowed by the court to be nrogr~·si'ed 

by us in the interest of work. We are going ahead ·with 
that." 

2.133 The Committee enquired why the contractor \\'as paid 
advance not provided for in the original agreement and w:1y the 
bank guarantee was not enca~hed when the contractor did not com-
·plete the specific works for which it was paid. The Min:str~· 1' ~T.rf? 

stated: 

"The advance of Rs. 10.00 lakhs paid was only a •·om·e,·sion 
from the eligible machinery advance. This \va; p:.1id 

under special circumstances with the approval of th:: Go-
vernment of India as requested by the contractors to tide 

over their financial crisis and to push through the pro-
gress of work for the following purposes. 

1. Construction of je1tie~. 

2. Procurement of materials for casting and launching of 
prestressed concrete gird~rs. 
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3. Erection _of coffer dams for sinking of navigation and"-

anchor wells. 

4. Procurement of materials for fabrication of launching 
girders, (2 Nos.) 

This cash advance was paid under a separate bank ~uarantee 
and interest was charged at commercial rate of 16! per 

cent as against 8 per cent earmarked in the agreP.rr,ent 
for such advances. 

The cash advance of Rs. 10.00 lakhs on bank guarantee was 
utilised for the purposes of items 1 to 3 referred above 
fully within the stipulated time. Item 4 was also uti-

lised subsequently. Hence the question of encashment 
of bank guarantee did not arise." 

2.134 The Committee asked why the contractor was paid second 
advance of Rs. 4.32 lakhs for the launching girder when it was aL 
ready covered by the first advance of Rs. 10 lakhs. In reply, the 
Minjstry have sent the following note: 

"The cash advance of Rs. 10 lakhs was paid on 8.3.1977 mobi-
lisation by conversion of a part of the machinery advance 
to which the ccntractors are eligible as per agreement 
under bank .guarantee with commercial rate of interest of 

16! per cent as against 8 per cent stipulated in the 
agreement. The utilisation of this advance paid under 

special circumstances, for specific items of . work ya'S 
spelt out as an abundant caution unlike in the case of 

such mobilisation advance. 

Rs. 1.75 lakhs out of Rs. 10.00 lakhs was set apart for pro·· 
curement of materials and fabrication .of ]aunching girders. 

The contractors had procured materials. fabricated the 
launching girder valued valued about Rs. 5.83 lakhs. 

Subsequently, the contrecto.rs hypothecated the above laun-
ching girder to the department and obtained machinery 
advance on 16 12-1P'i8 against the provisions of balance 
machinery advance for which they are eligible as per 
agn:E-ment. As it is permissible for payment of 



72 
machinery advance on hypothecations· of machinery 

procured out of mobilisation advance paid to the contrac-
tors in accol'dance with the terms of the agreement, it 
cannot be construed that payment was made twice for 
the same purpose, and both the advances have to be 
treated as two separate advances (i.e) one paid on 
3-3-1977 to be classified as mobilisation advance on bank 
gurantee and the other paid on 16-12-1978 as ma-::hinery 
advance getting hypothecation of machinery.·' 

2.135. The Committee note that the proposal . for the construction 
of a high level road bridge across the Pambaan Strait on NH 49 con-
necting Mandapam oo the main land with Pambam on the Island 
of Rameshwaram at a cost of Rs. 1 crore was initially proposed in 
1956 for inclusion in Second Plan. However, due to llaueity of 
funds the project was not included in the Second and Third Plans. 
It was only in March 1972 (.Fourth Plan) that the work was sane· 
tioned at an estimated cost of Rs. 546.78 lakbs. The work was 
altotted to the eontra(~tor only in November 1974 i.e. after l. delay 
of 2 years. The work was to be completed in all respects within 
·4 years. The progress of work by the contractor Mrs. Nilakan-
than and Brothers Construction Private Ltd., Madras was very slow 
and he bad to be given se\·en extensions and in July 1979 the work 
was stopped by the contractor .. The result is that the work is stiU 
Incomplete j,nspite of incurring an expenditure of Rs. 456.87 lakhs. 
In the meantime, the coutra~tor has gone to the c.ourt and obtained 
a stay order and there is no likelihood of the work being resumed 
in near future. The result bas been that not only the people of 
the areas have been deprived of the benefits of the bridge all these 
ye.us, but the reinforcements in the incomplete structure are also 
Pndangered being exposed to corrosive elements . 

. %.136. From the above facts, . the . Committee cannot but conclude 
that this is a clear case of utter negligence on . the part . of officers 
concerned in total di~regard of norms of public expenditure. There 
has beeD delay in the' pro~ at every stage, approval of the pro-
ject, 'acceptace of tenders, approval in designs and actual execution 
and now It is not cJear when the project which was conceived as 
early as in 1956 would be actually completed. The Committee are 
distressed at this glaring instance of delays in the execution of a 
)Jroject resulting In not only escalation of the project cost which has 
.already increased from an estimated amount of Rs. 1 crore Jn 1956 
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io m.>re than R111. 8 crores by 1978, but adso depriving the people of 
benefit of the project.. 

2.137 'I'he Committee note that although there was a tie up pro· 
1'islon in the contract that the COtnitractor will execute a fixed pro-

. portien of work in navigational and non-navigational portiG~, the 
contractor did a much more higher proportion of non-navigational 
work which is elsier and showed very little . progress . in neaviga-
tional work as in clear from the fact that the value of work done 
on the navigation portion was only Rs. 13.23 lakhs as again~t Rs. 
208.11 lakhs in non .. n:lvigational portion. Still the biUs prepared by 
the contraetor for the work done were paid in total dcsregard of 
the tie-up provisiQn which resulted in an undue benefit to the contrac-
tor. Even the Director General (Road Developr.nent) ha~ admitted 
in evid.ence before the Committee ''There is no doubt that tie-up 
d&UISe\ c:OUW, and should have been enforC'ed. lYe will ask State 
Government to take action against those responsible for this." 
Moreover, although the contractor did not possess even the n~es­
sary sophisticated im.truments required for fixing the alignments, 
as is evident from the letter dated 4.9.1975 from the Chief [ngioeer, 
Tamil Nadu to the contractor, no corrective action was taken in . this 
regard. Further an amount or Rs. 6 lakhs was specifically given to · 
the contractor to get his equirment insured. but the contractor did 
not get his equipment insured and now the contractor has . prefer· 
red a claim for the loss to the equipment suffered in a c~·clone. The 
contractor was also paid varyi.Tig advances--macbiner~· advBDCe, 
(!ash advance etc. and although the contratcor failed to utilise this 
ad,·ance as per the terms for the same, ·no steps were taken to 
encash the bank guarantee. 

2.138 From the above facts, the Committee cannot but reach 
at the conclusion tllat there was disregard of all norms of financial 
propriety and violation of financial rules at various stages on the 
paTt of the executing agency. In view of this, the possibility of 
some officials concerned with the work being in collusion with the 
·contractor cannot be ruled out. The Committee feel that this is 
:a fit case to be referred for investigation by CBI who should go 
Jato file eadre case and bring out the facts to fix respoDSibility . _. 
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lD.' Tile Committee would Bke to poiDt out: tba1 tile Mhlittry 
of S1iipplng and ~rt is also to be blaaaetl for this state· of 
affairs as they bave faDed to monitor and supervise the progress in 
implementation of the project. The Committee recommend that 
the proposed enquiry should also cover the role played by the om-
dill of fhe National Highways Wing of the Ministry of Shipping and 
~ and the extent of failure o.n their part. . . . . . . . . 

NEW DELHI; 

March 26, 1982. 
Chaitra 5, 1904 (Saka) 

SATISH AGARWAL 
Chairman 

Public Accounts Committee· 



Sl. 
No. 

1. 

2. 

3. 

4. 

(Vide para 1 .8 of the Report) 

STATEMENT INDICATING 

Position qf Works sanctioned on National H(~hway since 4th Five rear Plan 
--------·· -·--- ---·-

Phm Sanction upto Comtrtrd t:plo Ou Gl,iJ f upto . . '30:.9~8 1 . . . . 3 -9-81 . . . . . 30-9- 1. 

Rd. Br. Total Rd. Br. Total Rd. Br. Total 

4th Plan 2101 1522 3623 1825 1477 3302 276 45 321 

5th Plan 551 284 835 420 233 653 131 51 18 2 

During 1 978-80 573 166 739 217 61 278 356 105 461 

6th Plan 503 134 637 61 62 442 133 515 

ToTAL 3728 2106 5834 2523 1772 4295 1205 334 153~ 
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(V"ule para 1.8 of the Rf'port) 

Li11t of major works costitlg Rs. 2 crore~ and above aanctior,rd &em IV Plan 
(1-4"69) onwards. 

St. Name of State Name ofwork 
No. 

Sanction('d Date of 
cos in (Rs. sanction 
in crore.) 

Remarks 

-----------------~--.-. .... .-.-.~~.,._..,_.._...,. _____ ...,__ 

1. Andhra Pradesh . Krishna Bridge Near 3.70 5-6-81 
Vijayawada on 
NH-5. 

2. Assam Gangadhar Bridge 2.89 6-11-75 Compl etcd. 
on ~-31. 

3· Bihar Wid<-nin gJStr .!ngthe- 1 .05(0)• 26-9-70 Likely [O he 
r;ing ofRoad crust completed by 
between Mile 0 to 2.5J(R)• 6/82. 
30 of BeThi-Debour 
Section ofl\'H-31. 

4. Delhi Flvo,·er at I.T.O. 3.95 13-11-80 Likely to be 
inter-se-ction on completed b) 

NH-2. 6/82. 

s. Goa Zuari Bridge on 2.51 23-9-70 Lik (' 1y to be 
NH-17. completrd by 

6/82. 

6. Goa Colvale Bridge on 2.70 30-6-69 Lilcly to l.c 
1\t"H-17. completed by 

9/85. 

7. Haryana ~. WidCJ'Iing & Provid- 2.39 5-12-74 Compl~ted. 
~ng additional crust 
Jn M.l15 to 194 
ofNH-10. 

8. Haryana ~. Four Ianing ofG.T. 3.27 19-7-79 Likely to be 
Road NH-l from completed by 
Ddhi·Haryana 6/82. 
Border to Murtha) 
in (km. 29.295 to 
km. 50) 

9. jammu & Tawi Bridge on ~ Likely 16-6-73 Ctmplct. d. 
Kashmir. NH-lA. revised cost (Original). 

2.34 
to. Kera1a Bridge between . 2.12 16-12-72 Liktly to le . 

Kumbalam and completed by 
Aroor on NH-47. 3{84. 

lJ, Kerala Bridge at Kottapu- 2.63 20-12-79 
ram on NH-17. 

•(O~i-inal. 
•(R. R.nt~ed. 

76 
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"Sl. Name of State Name ofwork Sanctioned Date" of Remar~ 
No. cost in sanction 

(Rs. crores) 

.J2. ~asbtta Stengthening ofpa- 2.47 24-S-80 Likely to be 
vemen t and provi- compteted by 
ding asphaltic Jay- 6/83. 
ers on Manor-
Dahilat· Section 
km. 439 to 502 of 
NH-8. 

13. Maharashha Realignment oflocal :2.23 17-S-80 Likely to be 
Borghat reach bet- conr.lctcd by 
ween M63/7 and 6/8 • 
68/7 of Bombay 
Poona Road NH-4. 

14. Maharashtra Cons1ruc•ion of Bye- 4.55 23-8-80 
pass outside Bhi-
wandi Town in-
eluding approach 
link to Kasheli 
Bridge on NH-384. 

"15. Maharashtra Bridge Kasheli Greek 3.21 12-11-70 Likely to be 
on NH-3. completed 

6/82. 
by 

16. Punjab Providing divided 2.41 18-6-80 Likely to b e 
carriageway includ- completed b y 
ing approach to 3/84. 
PhilJor over bridge, 
km 328 to 243. 

17. Rajasthan Chambal Bridge on 
NH-3. 

2.97 2-12-75 Completed. 

18. TamilNadu Pamban Bridge on 5.33 6-3-72 
NH-49. 

(Original) 
19. Uttar Pradesh . Strengthening double 0.83(0) 31-3-71 

lane section ofKan- Likely to be 
pur -Fatchpur Sec- 2.03(R) ~6-77 comrsleted by 
tion ofNH-2 (km. (Reviled); 3 82. 
19.447 to 74.91) 

M. Uttar PradeahJ . Layir:fc of 4 Janes 2.74 31-3-80 Likely to be 
divi ed (2 lane duel completed by 
carriageway) Road, 3/83. 
pavement etc. in 
the Ghaziabad 
Byepass of NH-24. 

21. Uttar Pradesh . Ganga Bridge at 
K.anpur on NH-25. 

···29 23-12·71 Completed. 

22. Uttar Pradesh . Yamuna Bridge at 2·63 29-7•71 Works comp-
Kalpi on NH-25. Jet eel. 



Sl. Name of State 
No.· 

l'IJame .of work Sanctioned Date of 
cost (in sanction 

Remarks 

Rs. crores) 

23. Uttar :Pradesh Ganga· Bridge at 6·51 31-12;.73 2 lane CODip-
Allahabad on NH-2. leted. 

84· West Bengal Strengthening double 3·30 5-1-79 Likely to be 
lane carriage way and completed by 
providing hard 
shoulder on NH-41. 

3/83. 

25. West Beagal . Constn;ction of 2·28 9-2·73 Likely to be· 
Belgaria Express-way 
(Road Portion). 

completed 
3/83. 

by 



· Sl. 
No. 

APPENDIX-UI 
(Vid1 para 1· 8 of the Report). 

·"Statement giving..the numb~r of pr~jects sanction::d'before 1·4·197G and 
· in progre~· as on 1-4·198.1. 

State . I: 
,· 

· Road 
. works 

Bridge 
works 

T~tal 

--~--------------------~-----------------'. . 
l. Andhra Pradesh 45 6 52 

2. Assam 11 8 19 

3. Bihar 38 3 41 

4· Delhi •. 
·5. Goa 2 2 4 

·.:i. Gujarat 2 l ·3 

7· Haryana 1 1 

8. Himachal Pradesh 21 1 21 

9. Jammu and Kashmir 4 2 6 

·to. Karnataka 13 s 18 

·u. Kerala 23 ·2 25 

"12. Madhya Pradesh I Ill., 24 3 27 

13. Maharashtra . 13 3 16 

"14· Manipur . ·~ 3 s 8 
• 

'15. Meghalaya 4 4 

'16. Oritsa 1'9 4 23 . .. 

"17· Punjab .. 6 1 7 

'18. Rajasthan .. . 16 16 

1St Tamil Nadu 27 2 29 

'1(). Uttar Pradesh 33 10 43 

21. West Bengal ' 11 :·2 13 
•. -----

317 59 363 
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APJIBNDix-JY 

(Vidr J*a 2".26 oft:be Report) 

Statell\Cilt giving chtonologic:al History of land Acquisition .. ·---._...._·------ -------.--------------~---~~------~-

S,No. ~ 

l! 1 

•• 200-72 

l. 2tfl9-'72 

3. 16.11-72 

4. 4-111-73 

'· 14-11-73 

,f.- 17.., ·~73 

-;, ~n-n 

~vent LcUW No. 

3 4 
~ L...._ .. -;---:. .. ...........,. '- ----.....,_ ------

4~~-pl~ns and schedules were prepared by the Executive Engineer State Executive Engineer, Gun~ 
(NHJ Guntur and sent to Revenue Divisional Officer, Nuzvid. letter No. 1929/D2/7l dated 

20.3-1972. 

The '•oove.plans were retruned by the Revenue Divisior al Often 24-9-72 
co the . Executive Engineer .. 

The Executiv• Engineer (NH) ha.-. attt'nded the remarks anq Executive Enginee~, Guntur lettez. 
rertansrnittril to tht" Revenue J)ivisional Officet. No. 1929{l»/70 dated 

1'-11·72. 

The Executive Engir.rrr, GuntuP has agwn writtf"n a D.O. l.·ttn Executive Enginrrr, Cur.tur D.O. 
to the Revenue Divisional officrr to spred up the land acquisi- letter No. 1929/D2/'70 dated 
don. 4-11-73. 

The Superintending Enginrrr (NH) Guntur has also addre!ISc d Superintn1dir g Er.giuu, (;n tu 
the Diatrict Revenue Officrr, Krishna to invokr rmergrr <~ D.O. lettn No. 3722/72/AJ 
c~ for immediat<' po!IICIIIion ofthe land. 14-11-73. 

Qiatrict Rev~\ae Officer has addr~sst'd th<' Rc-vrnur . Divisioral District Rnuur C·ff.u r D.O. 
·Officer, Nuzvid, to involr tht' t'mergrr:cy c!am;r ard to sc·r d lrtter No. 3Sf12W6/i3 ·dattd. 

D.N. ~ D.D. r..oposals. . .. 17-11·73. 

lleveri'ue- Divisional ·. Oftlctr Nuzvid Sf'nt 
~~~uln to the Tahsil~. Gannavaram. 

tt,(· Jar d plar ~ ar.d Revcr.ue Divisicr al ()tfccr L, ttn 
~o. 10432/72 dated 
~12:-1973. 

Remarb. 

s 

g> 



8. 31-1-74 

9. 31.;1-'74 

•P· (»-4-74 

11. 31-S-74 

12. 23-6-74 

13. s-7-74 

14. 29-8-74 

u. 16-10·74 

16. ·~~2-74 

17. 20-.l-?S 

lB. 2~~74 

i 

The Tahsildar Gannavaram raised some objection. Tahsildar Gannavaram letter 
No. BL/ dated 31-1-74. 

Th~· A.iatant Engineer (NH) ·Gann-.varam h..s attended the 
~emarb in 'fa~ildar office on the same day itsdf. 

~ ; . 

'Qle S.E.,Vijaya~ has addr~ th~ District CoU~ctor,Krimna Stat~ S.E. D.O. le~ No .. 
· to ~ed up the work. The S.E., Guntur ha. met the District 1198/74/AJ, dated 6-4-74. 

Cpllector penon ally during S/74 at Vijayawad,a ~d rt"queued 
to speed up the L.A. casrs. 

DN &: DD proposals wrre fin"ali~d and ~nt to the Collector, Spl. Tahsildar letter No. 776/74 
Krishna, by the Spl. Tah,ildar (I~), Vijayawada.. dated 31-4-74. 

DN &: DD proposals wrre sent to the Govt. by thl" District CoUrrtr.r, CoiJutor's ltttn No. RC/ 
Krishna. 85/5522/14 datt"d 23-6-74. 

The DN was approved by the Govt. i~ GORT~o. 1099/PWD dated GO RT No. 1099/PWD f4ted 
~-7-74. ' 5-7-74. 

'4 
·' 

The ~N Wl)S publ~shed in Andhra Prc•df'lh Gazrttr. 

Thr DD wiu also approVt"d hy the Statr Govt. 

tAt-1>.D. W~ fM'~I~rdin Andhra Pradesh C4ut.tron 19-12-74. 

The State Goyt. wa, also addrrs.o;rd by thr State" Chirf Enginerr 
to give instructions tn the Distt. c.,nrrlf.r, Kri~lu a to har.d-
over the land. 

·Fai.n-'b'! the lands were handrd o\·rr on Vijayawada side of ruuru Canal. 
----------,...----

29-8-74. 

Govt. Memo No. 2889/Rds-:1/ 
74-8, datrd 16-10-74. 

State Chief Engir.err's D.O. 
Ltlttf"rs No. IOF~28tTA 
.VIjNHIIl-2/74-5+, dated 
20-1-1975. 

~ ... 



APPENDIX-V 

CONCLUSIONS/RECOMMENDATIONS - "'-.... .. . " .... .,. ~ ... 
'-- ·--------·--------
Sl. Para Ministry/PepU •... 
No. .No.· · conce·:ned 

Conclusion~/ Recommendations 

---------------------- --- -------· .. ------ --

' 2 3 ..... .. 
.-------:---~-- ~----- --;-· .. ·• .~ 

• . . 1 • 49· _, Shipping. and Tr•nsport 
(Roads Wing) 

,• . r, 'l 

lZ .•· 50 .;.do-

4 . 
•• I . 

----------------------~~~~ -1 

Nation~! Highways serve as the arterial routes running through-
out the length and· breadth of the country, connecting State 
Capitals, foreign highways, majnr _·ports, l-arge industrial complexos, 
tourist centres etc. The importance of the national high\JiayG in 
the economy of the COUntry is Pvident from the fact that although 
t~ese. t;onstitute only 6.. per cent qf t,~ t9.t.al r9ad len~:h !r. the 
country, these carry between 25 to 30 per cent of the total road 
tarffic. · 

"'" 
The Committee regret to note that the development of national 

highways has been grossly neglected ·au ·these ye~rs since Indepen-
dence. Th's is evident from the fact that while in 1947 the total 
length· of national highways was 21,440 kms, there was a meagre 
addi~io_Ii of only 9,918 'kms in 34 'years_ and on 31 March, 1981, the . 
total length was only 31,358 kms. This falls far short of the tar~et 
of ·aboUt .51,200 'kms as contemplated by the 20 year Plan (1961-1981) 
formulated by the Chief Engineers in-charge of road and bridge 
development of the Central afld State Governments (pop~1Iarly 

GO 
1.:1 
•JI 
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-~3-·J•r.r .J 'SIHpping' and Transport 
(Roads Wing) 

-----l- ·- ...... ---

known as Bombay Pian.) From the statement of addition t~ National 
.Hi~h~ays 1n the various Five . Year. Pla~, it is .seen that ,not a 
single ,km ..• was .added in the First P}an, 179 km. in the Thiql··.,.lan 
and only ~2 kms. in the period 1966-69. ThereafteJ;" as muett; .as 
4,819 kms. were adqed in Four :h Plan Period- t:Jnd ~ ·Ian~· . quring 
1979.80 .. From· this the Committee cannot but arrive. at.. t!J:e .. c;onc~u­
sion that Government ·has been callously . negligent · towards~_the 

. developq~.ent of National Highways in the. country. Wbat is' still 
more distressing is that the neglect in the development-. <Jf · "NauqnaJ 

. Highways" should have continutd even after . the Committe~. had 
highlighted it in 1977-78 in their 18th Report (Shdh Lo~ Sahba) ~:m 
''Road Development in Fourth Pian." ·.· , 

, . ' ... 

... The Committee are further concerned to note that :t.l'tilougW.the ·~~ 
traffic on National Highways is continuously on the . increas~, the 
condition of most of the existing National Highways ·is far ; ~om 
satisfactory and the same suffE:r from a humb'er of de~iCiencies. 
A1though the traffic intensity on these National Highways r~quir~ 
double or even multi-laning, about 37 per cent· is still · single-lane 
route lengtJts. ¥oreover, there ate a number of missing···· lmks 
greatly impeding the quick and· fast movement of vehiCles. Again; 
there are a large number of bridges which are required tti_b~'!'s1:ren­
gtbened,, culverts to be bridged and over-bridges/under-bridges· ·on 
Railway lines to be constructed. The Committee are shocked at · 'ihe 

... admission ·made by the representative of the Mfnistry of'Shipping 
& Transport during his evidence before the Committee that ''Today 
----·. -- -··-·----
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SWppiag·eacf Transport 
_ (~oads Wing) 
ott• 

4 
------ ----------------------------

out Of the 31,000 kms of national highways that we have, ·there is 
not a single km. which has gvt, adequate thickness to meet the 
present day requirement of traffic, as well as excess Joadintf'. The 
Committee 'Youtd li)te to point out that when there is a growing 
tendency to ply motor vehicles with heavier loads as "'l!n introduc-
tion ·of new innovations like truck-tractor combinations etc. fc;>r quiet 
and faster movement of maximum amount of goods tr1;1ftlc, the 
prt-Aent unsatisfactory condition of National Highways. in tbe coun-
try cannot but result in retarding the economh: develo;mlent.l"f the 
rountry. This situation needs to be remedi~ ~s ~art/ a~ possible: 

What is a matter of still gre~ tf'r conce~n to the Committee is that Z 
not only are there a number of deficiencies in the Nationnl High-
ways hampering smooth flow of traftlc but there is also no likelihood 
of these deficiencies being removed in the near future because nf 
the snail's pace at which the work in this regard is progre¥ing. The 
CGitlDaittee are distressed to learn that .according to an •sesrmen.t, 
there are 8,000 kms of National Highways -which are of single laDe 
and are required .to be widened to double lanes becaus~ of traftk 
requirements. Similarly, tberf~ are about 2,800 kms of NattonaJ 
Hir,.Oways -which need to be widen'!d from two-lane -to <four fAne 
standards. However, due to inadequate .fi!Wlncial allocations, it .til 
be ~ible k> widen only 2.500 kms i.e. about 26 !Jel' cent of tw().;.laJW. 
anri 300 kms i.e. 15 per cent to four lanes during the Sixth Plea 
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Shipping and Transport 
(Roads Wing) 

.do .. 

----. .,..-------------

period. Similarly, 362 railway crossings have been identified for 
construction- of over-bridges and under-bridges -during the Six.th 
Plan but due to financial constraints only 52 over/under bri<Jses ba.~•­
been sanctioned and during 1980-81 only one over·bridge costing lb. ~ lS 
crore bad been sanctioned. Similarly, a number of culverts which are 80 
to 100 years old still remain to be strengthened but no programme for 
the same has been taken in hand. 

t ~ - • 

The Committee would like to express their deep distress at thJs· 
stat-e of affairs. They feel that as roads con~tit~.te a_ vital sector of 
infrastructure and- National Highways carry the highest intensity .. 
of traffic, it is vital that the task of rernovin«, the deft.cie.~ies i~. the tf 
National Highways should be given high pricjrjty., The Co~~Ut~ 
therefore, recommend that a tlme.bound programm~ for removmg 
all the deficiencies in the National Highways within a period of iO 
years should be chalked out and taken in hand at the earliest. _ -

. The . Committee note that while the country possesses the neces-
sary know-how and manpower to modernise our national highways, 
it has -not been possible to achieve necessary standards because of 
financial constraints. The Committee are surprised ~ note tbat while 
~ri~g the years 1974-75 to 1978-79, the total revenue collected from 
road transport was about Rs. '71666.16 crores, only an amount of 

·-------,-----------
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lts .. ~,955.07 crores i.e. less than 40 per cent of collections was spent 
dttring these years on development and maint~nance of roads. · This 
is because while the revenue from road transport is creditea to 
general revenues, the allocations for development and :tnaintenance 
of roads is done on the basis of overall priority and at present there 
is no linkage between the collection of revenue from road transport 
and actual expenditure on :the delvel'opment' and .maintenance of 
roads. The Committee feel that Government have all these· years 
treated road transport as a milch cow for collecting revenues and 
then starving the same even of basic :requirements. The Committee, . 
therefore, .recommend that Government should ensure that till . all the· : '~ 
deficiencies in the Natinoal Highways are removed and the lert~h 
of National Highways are increased as per the targets of Bombay 
Plan, a la·rge portion of the revenues collected from ro3:d transport 
should be spent• on the development and maintenance of roads. 

The Committee note that an allocation of Rs. 50 crores has been 
mad~ during the Sixtl). ~lan for new National Righways. However, 
the Committee are shocked tO learn that even out ~! this meagre 
alloca~ion, no qllocation w~s made for the year 1980-81 and only an 
amount .of Rs. 3.5 crores was allocated during 1981-82 with the res~t 
that it has not been possible to undertake any works in Uiis. direction. 
If the . same trend of annual allocation continues, the Committee 



-do-

. ~' 

have an apprehension that there would be heavy shortfalls in .the 
aC"~tlal ,utilisation out of total meagre allocation during the . Sixth 
Plan .. The Committee would like to draw the attention of Plalming 
Com.mission to this unsatisfactory state. of affairs and recommend 
that·aranual allocation in the remaining years of Sixth Plan for new 
additions in National Highways should be stepped up· considerably 
so as .to make up for the inadequate allocatiol'l. in the earlier years. 
Further, not only should annual allocations be stepped up, it shoUld · 
also be ensured that the progress on works is adequate so that f1,1pds 
are fully utilised. This assumes special importance in view ()(ihe 
fact . that most of the allocation in the Sixth Plan is to be spent ,on· 
development of six National Highways in North-Easte~n r~gion 

which is scantily served by Railway system and. where these Nationat ,: 
Highways provide the only means of transport and communications . ~ 

' . . I 

with· the rest of the country. 

The Committee note that while the Ministry of Shipping f!D.d Trans-
port is responsible for the overall planning, sanctioning of .projects 
and provisioning of funds from the Central budget on National High~ 
ways, the actual work of consrtuction and mainte~ance of national 
highways has been entrusted to the respective State Goverrunel\ts 
on an agency basis. The Committee find that several State .Govern .. 
ments have re-presented about the inadequate delegation of power for 
the execution of works resulting in delayed sanctions and completion 
of works. The Committee have been informed that Government 
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have decided to appoint a High level Committee to review the agency 
system. However, the Committee are surprised to learn that this 
high level Committee has not yet started work as the name of the 
Chairman has not been finalished so far. The Committee would 
urge upon the Government to finaliSe the composition and terms e.f 
reference of the Committee at an early date. The Ccnnmittee ,wwld 
also like this high level committee to examine the matter regarding 
delegation of adequate powers to the State Goveinments so as to 
facilitate quick and prompt decisions. 

The Committee are constrained to note the poor performance oi · 
the works sanctioned and undertaken in national highways from 
time to time. Out of 5834 projects sanctioned from Fourth Plan to· 
Sixth Plan, 1539 projects had not been completed till 30 Septem_ber, 
1981. Out of 25 major p~ojects each costing Rs. 2 crores and above 
only 6 projects had been completed. As many as 5 projects which 
were sanctioned more than a decade ago are now likely to be com-
pleted between January 1982 and September 1985. From another 
statement furnished by the Ministry, the Committee find that work 
on 376 projects is in progress for more than 5 years in. 21 States. ltl 
addition to it, the cases of non-completion and delays in work relating 
to a number of projects have been pointed out by Audit and deaU 
with in succeeding paragraphs. Audit has pointed out that the· 

.. 
i-
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delay in finalising and approving the designs of the projects by the 
authorities, acquisition of land, approval of tenders, approval of funds 
by the Central Government etc. have been responsible for non-
completion of projects in time. The Committee need hardly emphasise 
the need for completion of projects within the target date and esti-
mated cost as any failure to complete the projects within the schedul-
ed time escalates the cost of the projects and also deprive tbe people 
from the likely benefits from the projects. 

The Committee note that a proposal was conceived in U)'il to 
widen and strengthen the carriage way from mile 554 to · 558 of 
Madras-Calcutta National Highway (NH 5). The tenders for the 
work were invited in September, 1973 and the contra·ct was awarded 
at the cost of Rs. 13.10 lakhs in July 1974 i.e., 10 months after the 
issue of tenders·. The work was to be completed by July 1~. $ 
Although the site was handed over to the contractor iii November, 
1974, cross drainage works removal of trees and shifting ot electric 
poles etc., which were to be completed departmentally were iet out 
to ~ece work contractors only on 31 March, 1915 i.e., after handing 
over the site to the contractor. It was only by November, 1916 that 
all the works which were to be done departmentally were completed. 
In April, 1976 the contractor stopped work on the contention that the 
site was handed over to him without completing the work to be 
done departmentally and he was not able to obtain the gravel from 
the quarry, as the same had been. allotted to landiess labourers and 
his request for alternate quarry ~as not agreed to. The work was 
entrusted in November, 1977 to another contractor for Rs. 17.66 lakh~ 
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and an alternate quarry was allotted to him. The work was completed 
by the second contractor in November, 1980. This resulted ip.. a. 
delay of about three years and also in an avoidable extra expendi- .. 
ture ·of Rs. 1.35 lakhs. 

The Committee are unhappy that on account of failure of the 
State~ agency, in this case Government of Andhra Pradesh, to take 
timely action to hand over the site free from all impediments to ~e 
contractor as well as to take timely decision to change the quarry, 
a delay of more than 3 years had occurred in the completion of tlie 
work and an extra burden of Rs. 1.35 lakhs on the public exchequef (0 

had resulted. The Committee fail to appreciate how the contr~r 0 

could be expected to complete the work by July, 1976 when the · 
departmental works on the site were completed only in Novemberf .. 
1976. Moreover, the de~ision not to allot an alternate quarry to·the_· 

• - I ' 

contractor is also beyond comprehension. The plea taken by the· 
Ministry that an alternate quarry could not be allotted to the con-
tractor as the same was not permissible is nothing but indicative of, 
a ''penny wise pound foolish" policy partkularly when an .alter-
nate quarry was subsequently allotted to another contractor. · FrQID 
these facts, the Committee cannot but reach at the conclusion that 
the whole matter was treated in an unplanned and haphazard 
manner and there has been scant regard to the need of getti,ng ~e. 
work completed ~n time. ·. · · · , . 
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The Committee have come across another case of delay on the 
part of State agency (viz. And.hra Pradesh PWD) to initiate timely 
action for completion of work of formation of a bye-pass at K.esara~ 
pally on Vijayawada-Visakhapatnam Road (NH-5) within the stipu-
lated time. This work was awarded to a contractor in September, 
1972 at his tendered cost of Rs. 9.41 lakhs for completion by Septem: 
her, 1974 before the land required had been acquired by the 
Andhra Pradesh Revenue Department for handing over to the State 
Public Works Department. On account of delay of 3 years in 
acquiring the land, the work was completed in July, 1980 by the 
same contractor at an extra expenditure of Rs. 14.78 lakhs. After the 
acquisition of land in February, 1975, the contractor refused to re-, 
sume the work on the ground that the site was no~ made over to 
hrin within the period of contract. According to legal opinion 
obtained in December, 1975, the contract did not cover the case of 
handing over the site after the expiry of initial period of contract. The 
net result was that the contract was closed in February, 1977 by 
which time the contractor had completed the work of the value of 
Rs. 1.44 lakhs only. Thereafter, fresh tenders were invited in Feb-
ruary, 1977 for the balance work. 

The unusual long time taken by the Department in acquiring the 
land reveals the casual manner in which the whole project was 
handled. From the statement furnished by the Ministry, it Is 
noticed that acquisition proceedings were allowed to move at· a 
snail's pace. The Revenue Divisional Oftlcer, Nuzvid took more 
than six months in scrutinizing the land plans and schedules u.d 

(.0 ... 
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again he took more than a year in forwarding the same to. the 
Tehsildar, Gannavararn. The Executive Engineer (NH) who had 
returned the land plans and schedules, after attending to the re-
marks, to the Revenue Divisional Officer. Nuzvid waited for one 
full year to remind him to speed up the land acquisition. The 
Director-General of Road Development admitted during evidence 
"Personally I consider tl)at this is too long a duration. There was 
either need for invoking the emergency procedures or $U'eamlining 
of the procedures in respect of land acquisition." In this connec-
tion, the Committee have been informed that the urgency provision 
of Andhra Pradesh Land Acquisition Act was invoked in 59 cases 
for taking immediate possession of land. According to Audit, the 
proceedings for the land acquisition were published in the Gazette 
in August. 1974, i.e., after a period of two years from the date of 
awarding the contract. The land was finally acquired in February, 
1975 only. The Committee would, therefore, like to know cattt 
gorically the reasons for not invoking the urgency provision of the 
Act in this case to speed up acquisition of the land . 

In this connection, the Committee would like to draw attenti011 
to the recommendation made in Para 2.14 of their 196th Report 
(Fifth Lok Sabha) on Farakka Barrage Project where the Committee 
had stressed the need for initiating proceedings for land acquisition 
well in advance and for close liaison between the Central authorities 
and State Governments at all levels in this regard. The Committee 

'.C 
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regret to note that although the Government had accepted the 
recommendation of the Committee, similar delays in land acquisition 
continue to happen. The Committee hope that at least now Gov-
ernment would ensure that necessary action for land acquisition in 
such cases is taken well in advance. 

The Committee regret to note that prompt action for the closure 
of the contract in February, 1975 itself when the contractor had 
refused to resume the work was not taken and the contract was 
closed only in February 1977. The Committee feel that the delay 
of two years in closing the contract and inviting fresh tenders is 
regrettable and inexcusable. The Committee would like the 
Government to scrutinise the whole affair with a view to fix res-
ponsibility for delays at varioUs stages in land acquisition as well 
as relating to contract which was awarded to the same contractor 
at an extra cost of Rs. 14.78 lakhs in February. 1978 and take action 
against those found responsible. 

The Committee understand that steps to streamline the land 
acquisition procedure are under consideration of the State Gov-
ernment · of Andhra Pradesh. The Committee feel that as delay 
in land acquisition has been responsible for time over runs and 
subsequent cost escalation in a number of cases. an ear]v decision 
in the matter should be taken . . 

·------------------------------------'---·-·---------- -·-··----
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the bridges and road formation for a length of 11.5 kilometres was 
commenced in December, 1972. However, the work has not been 
completed so far, a.&d the different items of the project are expected 
to be completed between December, 1982 and June, 1984 only. The 
Committee are constrained to note that on account of delat m 
taking decision in time by the Ministry of Shipping and Transport 
to whom the tenders were forwarded by State PWD, the work has • 
not only been delayed for over 10 years but has also resulted in an ~ 
extra expenditure to the tune of about Rs. 58.76 lakhs to the ex-
chequer. The Committee deprecate the delay on the part of the 
Ministry of Shipping and Transport in taking so much time in taking 
a decision in the matter. 

The Committee recommend that the Ministry of Shipping and 
Transport should examine this case with a view to analyse the 
different factors which came in the way of finalisation of tenders 
in time. On the basis of their findings~ suitable guidelines may be 
issued by Government to the concerned agencies/officials so that 
such delays do not occur in future. 

The Committee note that the work of widening and strengthening 
the carriageway to two lanes from kilometre 251.370 to kilometre 
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254.600 o~ National Highway No. 47 (vaniampara Trichur section) 
was awarded to a contractor by the State Pubic Works Deparbnent 
in November, 1971 before finalising the formation level and vertical 
alignment of the road. The work was originally targetted to be 
completed by April, 1973. However, on account of delay in finalising 
the formation level and vertical alignment of the road, change in 
side slopes during execution and consequential increase in the 
quantities of work, the work was conSiderably delayed and was 
completed only !n April, 1976 at an extra expenditure of Rs. 2.19 
lakhs. Part of the work had to be got completed by another con-
tractor. Another lapse on the part of officials of the State Public 
Works Department in not incorporating in the schedule to the agree-
ment the description of the blasting in hard rock and stacking the 
materials for measurement resulted in extra payment of Rs. 0.51 ~ 
lakh to the contractor. This is regrettable. 

The Committee are surprised to note that work on the project 
was started without finalisation of the formation level and vertical 
alignment of the road mainly because the tender of the contractor 
was 28.7 per cent below the estimated rate. The Committee deplore 
this tendency on the part of Government agencies .to start work on 
projects without proper investigations and finalisation of details. 
They would like to point out that in such cases ~timately the cost 
proves to be much more as is evident from the experience of the 
present case. The Committee would urge the Ministry of Shipping 
and Transport and State Agencies to be more careful in future in 
this regard. 

---------------------------------------L----
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The Committee note that this work relating to widening and 
strengthening of the pavement in National Highway No. 7 between 
Madurai and Kanyakumari was awarded to a contractor viz., M/s. 

Nilkanthan & Brps. Construction Pvt. Ltd., Madras in February, 1974 
at a cost of Rs. 15.48 lakhs. The work was to be completed within 8 

months from the date of handing over of site (i.e. 21 June, 1974). 
However, the contractor discontinued the work after completing 
only part of the work with the result that the work had to be 
entrusted to another contractor for Rs. 24.14 lakhs and the same was 
completed in June, 1979 only. The Committee further note that the 
estimate for the work has been revised thrice, the third revised esti-
mate was sanctioned by the Ministry in January, 1980 for Rs. 27.02 
lakhs against the original estimate of Rs. 14.61 lakhs. As against 
this, an expenditure of Rs. 33.72 lakhs had been incurred on the 
work up to April, 1980. Thus there has been a cost escalation of 

more than 100 per cent. Moreover, the work which was to be com-
pleted in 8 months time actually took about 5 years. 

The Committee cannot but express their dissatisfaction at this 
state of affairs. They are further constrained to observe that in 

~ 
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some other case also, e.g. construction of a road bridge over Pam-
ban, they have noted the tendency on the part of contractors to 
back out of the agreements after completing only part of work with 
the result that not only the work is delayed but it a1so results in 
vvoidable extra expenditure. ·The Committee, therefore, recommend 
that the antecedents and past performance of the contractors should 
be thoroughly checked before awarding contracts relating to such 
important works. The Committee feel that in view of this grow-
ing tendency o'f the contractors to back out of contracts, it would 
be more prudent to undertake departmentally as many works a~ 
possible. 

The Committee note that a sum of Rs. 7.57 lakhs is due from 
M/s. NiJakanthan & Bros. Construction Pvt. Ltd. Madras. The 
Committee recommend that speedy action may be taken by Gov-
ernment to recover the amount from the contractor and the details 
cf recovery intimated to the Committee early. 

The Committee note that the proposal for the construction of a 
high level road bridge across the Pamban Strait on WH 49 con-
necting Mandappam on the main land with Pamban on the Island 
of Rameshwaram at a cost of Rs. 1 crore was initially proposed in 
1956 for inclusion in Second Plan. However. due to paucity of 
funds the project was not included in the Second and Third Plans. 
It was only in March, 1972 (Fourth Plan) that the work was sanc-
tioned at an estimated cost of Rs. 546.78 lakhs. The work was 
allotted to the contractor only in November 1974 i.e. after a delay 

-·---·- -----------------
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of 2i years. The work was to be completed in all respects within 
4 years. The progress of work by the contractor M/s. Nilakanthan 
and Brothers Construction Private Ltd., Madras was very slow and 
he had to be given seven extensions and in July 1979 the work 
was stopped by the contractor. The result is that the work is still 
incomplete in spite of incurring an expenditure of Rs. 456.87 lakhs. 
In the meantime, the contractor has gone to the court and obtained 
a stay order and there is no likelihood of the· work being resumed 
in near future. The result has been that not only the people of 
the areas have been deprived of the benefits of the bridge all these 
years, but the reinforcements in the jncomplete structure are also cg, 
endangered being exposed to corrosive elements. 

From the above facts, the Committee cannot but conclude that 
this is a clear case of utter negligence on the part of officers con-
cerned in total disregard of norms df public expenditure. There 
has been delay in the project at every stage, approval of the pro-
ject, acceptance of tenders, approval in designs and actual execu-
tion and now it is not clear when the project which was conceived 
as early as in 1956 would be· actually completed. The Committee 
are distressed at this glaring instance of delays in the execution of 
a project resulting in not only escalation of the project cost which 
has already increased from an estimated amount of Rs. 1 crore in 
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1956 to more than Rs. 8 crores by 197'8, but also depriving the 
people of benefit of the project. 

The Committee note that although there was a tie up provision 
in the contract that the contractor will execute a fixed proportion 
of work in navigational and non-navigational portion, the contrac-
tor did a much more higher proportion of non-navigational work 
which is easier and showed very little progress in navigational 
work as is clear from the fact that the value of work done on the 
navigation portion was only Rs. 13.23 lakhs as against Rs. 208.11 
lakhs in non':"navigational portion. Still the bills prepared by th~ 
contractor for the work done were paid in total disregard of the 
tie-up provision which resulted in an undue benefit to the contrac-
tor. Even the Director General (Road Development) has admitted 
in evidence before the Committee "There is no doubt that tie-up 
cbusE could and should have been enfor~ed .... We will ask State 
Government to take action against those responsible for this.'' 
Moreover, although the contractor did not possess even the neces-
sary sophisticated instruments required for fixing the alignments, 
as is evident from the letter dated 4-9-1975 from the Chlef Engineer, 
Tamil N adu to the contractor, no corrective action was taken in 
this rege1rd. Further an amount of Rs. 6 lakhs wa•3 specifically 
given trJ the contractor to get his equipment insured. but the con-
tractor did not get this equipment insured and now the contractor 
has preferred a claim for the loss to the equipment suffered in a 
cyclone. The contractor was also paid varying advances-machi-
nery advance, cash advance etc. and although the contractor failed 

--------------- ------ ----------- ---------------
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to utilise this advance as per the terms for the same, no steps were 
taken to encash the bank guarantee. 

From the above facts, the Committee cannot but reach at the 
conclusion that there was disregard of all norms of financial pro-
priety and vi.olation of financial rules at various stages on the part 
of the executing agency. In view of this, the possibility of some 
officials concerned with the work being in collusion with the con-
tractor cannot be ruled out. The Committee fel that this is a fit 
case to be referred for investigation by CBI who should go into the 
entire case and bring out the facts to fix responsibility. ... 

The Committee would like to point out that the Ministry of 8 
Shipping and Transport is also to be blamed for this state of affairs 
as they ha\·e failed to monitor and supervise the pro~re ...... in imp,le-
mentation of the project. ThE' Committee recommen<l that the pro-
posed enquiry should also cover the role played by the officials of 
the N a tiona) Highways \Ving of the Ministry of Shipping & Trans-
port and the extent of failure on their part. 
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